
 ”  -

 [bri  ।  ।  Vijayaraghaven)

 Hence,  1  would  request  the  -०

 ment  to  clear  this  project  as  early  as
 possible.

 4.59  bes.

 ANTI-APARTHEID  (nr  ”.
 TIONS  CONVENTION)  a

 x८  DEPUTY-SPEAKER:  ”
 House  will  now  take  up  further
 consideratien  of  the  following  motion
 moved  by  Shri  ए,  ।.  Narsimha  Rao
 ०  the  2  August,  1981,  namely:—

 “That  the  Bill  to  give  effect  to  the
 International  Convention  on  the
 Suppression  ang  Punishment  of  the
 Crime  of  Apartheid,  be  taken  into
 Consideration.”
 Shri  Ananda  Pathak  to  continue  his

 speech.
 SHRI  ANANDA  PATAK  (Darjee-

 ling);  Mr.  Deputy-Speaker,  Sir,  on
 that  day,  I  was  explaining  how  Apar-
 m44  was  being  practited  in  South
 Africa  17  its  crudest  form  and  also
 the  condition  ang  situation  under
 which  Apartheid  gets  its  breeding
 ground,

 Sir,  it  gets  its  breeding  ground  in  the
 ever-recurring  crisis  in  the  capitalist
 mode  of  production  and  feudal  land  re-
 lations.

 So,  when  we  are  going  to  adopt  such
 an  important  piece  of  legislation  here,
 let  us  be  cautious  that  we  may  have
 to  face  opposition  end  obstacles  in
 implementing  the  letter  and  spirit  ०
 the  Bill  in  our  country  from  that  very
 -  -  o  ०  -
 multi-nationals,  landlords  and  other
 expliting  classes  who  are  -
 exploiting  our  people,  squeezing  their
 blood  pérpetrating  their  inhuman
 crimes  against  the  working  class,
 agricultural  Jabourers,  poor  -
 म  tribals  ang  other  toiling
 a  and  suppressing  their  funda-
 mental  rights  and  creating  condition
 for  authoritarianism  fn  our  -

 Sir,  let  us  also  be  aware  ०  -
 imperialist powers  who  are  a
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 dintegration  of  our  aए.  by
 helping  and  supporting  secessionist
 forces,  threatening  independence  of
 owr  eountry  by  encircling  it  on  various
 pretexts,  setting  up  their  military
 bases  in  Diego  Garcia  and  the  Indian
 Ocean  and  arming  Pakistan  with  most
 sephisticated  modern  weapons  and  let
 us  not  forget  that  these  very  powers
 are  adding,  abetting  and  encouraging
 racist  white  minority  rulers  in  South
 Africa  to  perpertrate  the  policy  of  थ
 artheid.

 ह

 Sir,  the  imperialist  power  is  not
 only  helping  the  racist  ruler  of  South
 Africa  to  perpetrate  the  policy  of

 Apartheid,  but  as  we  see  now,
 are  also  bent  upon  resubjugating  the
 Angolan  and  other  African  people  by
 committing  invasion  with  terrible  bru-
 talfties  and  barbarity  over  sovereign
 Angola.

 Let  us  condemn  this  barbarous  attack
 on  the  Angolan  people  in  the  strongest
 term  and  demand  immediate  and  un-
 conditional  withdrawal  of  South
 Africa  troops  from  Angola.

 Sir,  let  us  -  express  our  sol‘dazity
 with  the  National  Eiberation  Movement
 of  African  People  who  are  valiantly
 fighting  against  the  racist  white  rulers
 ef  South  Afriea  and  liberating  them-
 selves  one  after  another  from  the
 yoke  of  colonial  subjugation.

 ann

 Let  us  congratulate  the  people  of
 Portuguese  Zimbabwe,  Angola,  Mozam-
 bique  and  other  places  who,  through
 their  death  defying  courageous  -
 gle,  are  achieving  -  -e  vic-
 tory  and  are  still  continuing  their
 struggle  against  the  jmperia  and
 r  and  fascist  rulers  for  thair
 total  liquidation.

 Sir,  let  us  also  extend  our  unequive-
 cal  support  to  the  National  Liberation
 Movement  of  a4  and  1  America,
 besides  Africa  and  thus  prove  our
 sincerity  and  honesty  in  ensuring  the
 ending  of  last  vestiges  of  colonielism
 and  all  sorts  of  exploitation  and  क
 nical  rule  of  imperialism  wherever  and
 in  whatever  form  it  exists.  This  would
 ०  ०  ।  -  -०  a4  the  policy

 they,
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 of  -e  throughout  the  world
 ५  -  ।  -

 Before  ।  -  [|  xa4  like  to
 say  that  the  issue  on  the  agenda  is  of
 #  vital  nature,  ang  ¢here  may  not  be
 any  opposition’  from  any  side  ४  -८
 -  But  I  regret  to  say  that  such
 an  important  issue  was  held  up  for
 eight  long  years  since  the  General  As-
 -  ०  -  United  Nations  adopted
 an  international  convention  on  the  sup-
 Pression  of  and  punishment  for  the
 crime  of  apartheid  as  far  back  as  on
 the  30th  November  1973.  If  you  were

 >  sincere  and  serious  enough,  you  would
 have  brought  in  this  Bill  long  ago.
 However,  though  late,  we  concur  in
 this  Bill;  and  I  pope  that  you  will  be
 sincere  and  serious  in  implementing  it.
 With  these  words,  I  conclude,  and  thank
 you.

 थी  सरी  चन्द्र  सिह  रावत  (अलमोड़ा) :
 उपाध्यक्ष  महोदय,  देर  से  ही  सही,  यह  विधेयक

 इस  सदन  में  पाया  है,  यह  संतोष  का  विषय  है  ।

 रंग  भेद  मानवता  के  किरट  है  घौर  एक  गंभीर

 समस्या  है  ।  इस  अपराध  के  प्रति  हम  भारत

 केटैनोगों का श्राक्रोश का  झाक्नोश  शौर  उन  की  भावनाएं
 स  विदित  हैं  ।  मंत्री  महोदय  ने  इस  विधेयक

 -  की  प्रस्तुत  करते  हुए  जौ  भावना  व्यक्त  की

 रंग  भेद  के  खिलाफ  प्रावाज  उठाई  ।

 वहा  पर  पहले  भारतीयों  के  खिलाफ

 जो  भेदभाव  था|  उसके  विरुद्ध  उन्होंने  प्रा वाज़

 उठाई  ।  लेकिन  कालातर  में  महात्मा  गांधी

 का  वह  संघर्ष  सारी  मानवता  कौ  संघर्ष

 -;  बेन  गया  गया  है  ।  भंतर्राष्ट्रीव जगत
 मे  जो  ताकतें  परपने  तु्छ  स्वाथा  की  पूति
 के  लिए  दक्षिण  झफ़ीका  मा  उसकी  रंग

 मे  की  नीति  की  बढ़ावा  दे  रही  हैं,
 उन्हें  समझना  चाहिए  कि  वे  मानवता  के

 प्रति  एक  बहुत  बढ़ा  अपराध  कर  रहो

 हैं
 ।

 उनके  तुच्छ  at  शतकों  हुछ

 _
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 भी
 शपथ

 बे  मधन बता  की

 पुकार  4  तक  भनपुरी  -हीं
 कर  सकते  |

 हन  मारन  के  लोगों  को  इसमें  कोई
 शंका  नहीं  है  कि  रंगभेद  के  खिनाक

 दक्षिण  श्व फी वय  की  जनता  का  जो  संघर्ष

 हैं,  वहू  चाहे  कितना  भो  लंबा  भ८  कठिन

 क्यों  न  हो,  लेकिन  मं  में  निश्चित  तौर

 पर  fata  मकोका  को  जनता  की  होगी  ।

 ware  सरकार ने  जिस  तरह  दक्षिण  भ्रफ़ीकिा

 की  राष्ट्रवादी  ताकतों  को  समर्थन  दिया

 हि,  बहू  स्वागत  योग्य  है  ।  स्कीपो  के  नेता,
 नेल्सन  महेला,  को  नेहरू  पुरस्कार  देने

 से  श्रक/का  का  राष्ट्रवादी  ताकतों  का  मोराल

 बढ़ा,  उनको  शक्ति  मिली  ।  विदेश  मंत्री

 जो  से  मेरी  प्रार्थना  है  कि  भारत  के  न

 केवल  मौखिक-मारल-सपोर्ट  देनों  चाहिए
 बल्कि  मैटीरियल  सपोर्ट  भी  देनी  चाहिए,  क्योंकि
 ma  के  लोगों  और  तीसरे  विश्व  के  लोगों  के
 जितने  नजदीक  हम  हैं,  उतना  भीर  कोई  ताकत

 नहीं  हो  सकती हैं।  हमको  इस  बार में  लीड
 देनी  चाहिए  ।  भंगोला  पर  दक्षिण

 UAH  के  श्रावण  की  हमने  स्पष्ट  शब्दों

 में  निन्दा  को  है।  दक्षिण  फीका  के  शासन

 के  खिलाफ  के  लोगों  का  जो  संघर्ष

 है,  हमें  उसमें  एक  सक्रिय  भूमिका  भरदा  करने  के

 लिए  प्रस्तुत रहना  चाहिए।  चाहे  हम  पर  कोई

 अंतर्राष्ट्रीय  पाबंदियां  हों,  लेकिन  जो  भाई-
 चारे का  बंधन  है,  वहू  अंतर्राष्ट्रीय  राज-

 नायिका  सामानों  से  ऊपर  होना  चाहिए  ।

 में  यह  भी  निवेदन  करना  चाहता  हूं
 कि  दुनियां  में  इस  गंभीट्तन  अपराध
 को  बढ़ावा  देने  बालो  जो  भी.  ताकतें  हैं,
 चाहे वे  लंदन  में  हों,  कैनेडा में  हों  या
 अमरीका  में  हों  या  ga  में  जहां
 कहीं हाँ,  हमें  स्पष्ट  शब्दों  में  उनकी  निन्दा

 करनी  चहिए
 !

 15  -

 साथ  दक्षिण  धमाका  की

 रंम्मे  है  उस  की  स्ष्ट



 हुए.  अकनि-/ छठाँ हांठें

 [श्री  हर  चन्द  सिंह  रावत]

 शब्दो ंमें  निन्दा  करनी  चाहिए  कौर  भंगोला
 की  सरकार  के  साथ  इस  कठिन  समय  में

 हमें  अपनी  भावनाओं  को  जोड़ना  चाहिए  ।

 इन्हीं  शब्दों के  साथ में  इस  विधेयक का

 sg
 5:
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 में  नहीं  जना  चाहता  लेकिन

 रंगभेद  की  नीति  हमारे  देश

 झाज  4  4  को  ag  ag4a
 दन तबाह  रि  ह  4

 ap
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 4

 से  4  4  4  नेता  था:  4  जो  at

 रंग

 मै
 res

 : i

 पशतूनों  से  भी  बदतर  व्यवहार  मरें,

 cant  से  भी  बदतर  जीवन  जीने  के  लिए

 उनको  मजबूर  करें  धौर  हिन्दू  धम्म  में  भी

 भाप  चाहें  कि  वहू  रहें  तो  यह  दोनों  चीज
 एक  साथ  नहीं  चल  सकती,  या  तो  श्राप

 को  उन  जुल्मों को
 खत्म  करना  पड़ेगा,

 केन्द्र  धौर  राज्य  की  सरकारों  को  गारन्टी

 देनी  पड़ेगी  कि  जो  यहां  पर  12-14  करोड़
 झन  ट्रेवल्स  हैं  उन  को  भी  इंसान  की  जिन्दगी

 जीनें  का  भाप  प्रवसर  देंगे  ।  33  साल  को

 आजादी  में  प्राज़  भी  वे  लोग  इस  तरीके  का

 जीवन  जी  रहे  हैं  कि  उन  को  पानी  तके  नहीं

 भरने  दिया  जाता  कुभ  पर  से  कौर  नल  पर  से,
 *

 उन  के  बच्चों  को  झा  भी  स्कूलों  में  इज्जत  से
 शिक्षा  देने की  व्यवस्था.  सरकार  नहीं
 कर  पायीं,  राज भी  उन  को  मन्दिरों में

 जाने  का  अघिकार नहीं।  म्राप  दूसरे  मुल्कों
 की  रंगभेद  की  नीति  के  बारे  में  हमेशा  चिन्तित

 रहते  हैं  ।  मैं  माननीय  गृह  मंत्री  जी  से  खास

 तौर  से  कहूंगा
 कि

 वह  इस  पर  आश्वासन  दें
 हालांकि.  उन्होंने तो  इस  पर  ब्यान  दिया  है.
 जो  उन  की  नीति  है  मैं  उन  को  दाद  देना  'चाहूंगा

 कि  उन्होंने  खुलकर  इस  बात  का  समर्थन  किया

 है  कौर  कहा  है  कि  इस  पर  जुल्म  नहीं  होने

 चाहिएं  ।  मगर  होंगे  तो  ड्राप  उन  को  कसे

 मजबूर  करेंगे  कि.  वह.  हिन्दू घर्म  में  रहें  ।

 कन् वर्शन के  मामले  में  खास  तौर  से

 ore  इस  सरकार  के  मिनिस्टर  जगह  जगहें

 (Uniteg  aaao
 Convention
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 चाहूंगा  कि  कानपुर  के  अंदर  भी  अभी

 शब्यूल्ड  कास्ट  के  लोगों  को  दलित  ननर  के
 नाम  पर  जो  नेशनल  सिक्योरिटी एक्ट  में

 ड्राप  ने  ब्रेस्ट  कर  लिया  पह  ऐंटी  कांस्टीट्यूशनल

 काम  किया  है।  इस  मुल्क  के  इन्दर  सेकुलर  स्टेट
 है  ।  हर  आदमी  को  राइट  हैं  कि  वह  किसी  भी

 धर्म  में  मगर  हैभी  वहां  श्राप  उस  को  इंसान

 नहीं  समझते  तो  बह  दूसरे  घर्म  में  जा  सकता  है  ।.

 इस  पर  मुसलमानों के  बारे  में  भोर  इस्लाम
 धर्म  के  बारे में  श्राप  की  सरकार  के  मिनिस्टर

 यह  बात  कर  रहे  हैं  कि  इस  से  देश  को  खतरा
 पैदा  हो  जायगा  |  कन् वर्शन  का  जहां  तक  ताल्लुक

 है  श्राप  के  शेड्यूल्ड कास्ट के कास्ट  के  लोग  बौद्ध  हो
 जायें  तो  श्राप  के  देश  को  कोई  खतरा  नहीं  है,

 शेड्यूल  कास्ट के  लोग,  श्राप  जाइए
 छोटा  नागपुर  धौर  दूसरे  ऐसे  स्थानों
 पर  जहां  इस  तरीके  के  पिछड़े  लोग

 रहते  हैं  तो  वहां  श्राप  के  हज़ारों और
 करोड़ों लोग  ईसाई  हो  गए,  श्राप  के  मुल्क

 को  उस  से  कोई  खतरा  नहीं  हुभा  ।  लेकिन

 अगर  कोई  आदमी  जुल्मों  से  तबाह  हो  कर
 इस्लाम  धर्म  को  ग्रहण  कर  ले  तो  श्राप  को

 खतरा  पैदा  हो  जायगा  ?  हमारी  सेक्युलर

 स्टेट  है,  हर  आदमी  को  सुविधा है  ।  जब  श्राप

 गारन्टी  नहीं  देते  कि  किसी  खास  कौम  या  धर्म  के

 लोगों  पर  जुल्म  नहीं  होंगे  तो  बह  लोग  परेशान

 हो  कर  किसी  भी  धर्म  में  जा  सकते  हैं  कौर
 उस  में  इस्लाम  धर्म  के  लिए.  यह  कहना,
 सरकार  के  लोग  यह  कहें  विदेशी  पैसा  उसमें

 इस्तेमाल  हो  रहा  है,  तो  मैं  कहना  चाहुंगा  कि

 ऐसी  इन्काम्पीटेंट सरकार  जो  है  उस  को

 केन्द्र  में  और  प्रदेशों  में  राज्य  करने  का  कोई
 अधिकार  नहीं  है  ।

 गृह  मंत्री  ज्ञानी  जैस  सिंह  जी  पपने  को

 बहुत  योग्य  साबित  करते  हैं  ।  गृह  मंत्री  ज्ञानी

 जैल  सिंह  जी  की  योग्यता  मैं  माननीय

 रावत  जी  को  बताना  चाहूंगा  |  ममी  एक

 मबबार  वालें  ने  उन  से  यहं  पूछ  लिया,  मैं

 इसलिए  यह  बात  कहना  चाहता  हूं  कि  ऐसे
 अयोग्य  गुह  मंत्री  के  रहते  हुए  भ्र पने  देश  की

 BHADRA  9,  1903  (SAKA)  (United  aia  $74
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 व्यवस्था  ठींक  नहीं  हो  सकती  है
 ।  अखबार

 बाले  ने  पूछा  :

 What  is  the  the  condition  of  law  and.
 order  in  the  country?

 तो  ज्ञानी  जो  ने  कहा  कि  ला  का  मामला  तो

 देखते  हैं  ला  मिनिस्टर कौर  भीतर  हमारे  यहां

 सिकी  श्रीमती  इन्दिरा  गांधी  दे  सकती  हैं-

 मैं  तो  सिफ  घर  मंत्री  हूं  ।  यह  स्टेटमेंट  होम
 मिनिस्टर  ने  दिया है  ।  ऐसे  इन्क/म्पोटेन्ट'

 होम  मिनिस्टर  से  मैं  कहना  चाहूंगा
 .  .  .

 SHRI  MOOL  CHAND  DAGA  (Pali):
 From  where  18  he  reading  this  sentence?

 MR.  DEPUTY-SPEAKER:  He  may
 be  saying  in  a  jocular  way!

 sit  जगपाल  सिह  :  कुदर्शन  के  मामले  में

 जो  मिनिस्टर  का  स्टेटमेंट  प्राया  था  उस

 स्टेटमेंट को  वापिस  लिया  आना  चाहिएं- ।

 जहां  तक  रंग  भेद  की  बात  है,  मैं  तो  कहना

 चाहूंगा कि  हमारे  देश  में.  माइनॉरिटी

 के  साथ,  शैड्यूल्ड  काइट्स  कौर  शैड्यूल
 greed के  साथ,  जिन  की  संख्या  करीब  14

 15  करोड़  है,  जिन  को  इनसान  नहीं  समझा
 जाता हैं,  जिन  को  जानवरों से  भी  बदतर

 समझा  जाता  है,  उन  के  साथ  जो  व्यवहार

 किया  जाता  है  उस  की  भोर  सरकार  का  ध्यान

 जाना  चाहिए  ।  इस  मुल्क  में  क्या  हो  रहा  है

 यह  सरकार  को  सोचना  चाहिए  ।  हमारे  देश  में

 जो
 लोग

 दूसरा  धर्मे  ग्रहण  कर  रहे  हैं  वह  घर्म
 भी  हमारे  देश  का  ही  एक  धर्म  है  ।  प्राज  यदि

 कोई  बौद्ध  हो  जाए  या  ईसाई  हो  जाए  तो  कोई

 चिन्ता  नहीं  होती  फिर  इस  में  क्यों  चिन्ता
 को  जाती  है  ?  हमारा  देश  एक  सेक्युलर  स्टेट  है
 इसलिए  कन्बर्न  के  भ्र गेस्ट  में  मिनिस्टर  ने  जो

 स्टेटमेंट  दिया  है  जो  कि  संविधान  के  बिद्ध  है
 उन  के  खिलाफ  कार्यवाही होनी  चाहिए ।

 इन  शब्दों  के  साथ  मैं  मपन  बात  समाप्त

 करता  हूं  कौर  सरकार  से  प्रपील  करता  हूं
 कि  हमारे  देश  में  करोड़ों  लोगों  के  खिलाफ
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 पच्ची  जब फाल ससिभ

 जो  रंगभेद  की  नीति  चल  रही  है  उस  की

 अधिक  चिन्ता  करें  बजाए  अंगोला,  लैटिन
 अमरीका या  रफीका  के  ।

 MR.  DEPUTY-SPEAKER:  Mr.
 Mavier  4

 SHRI  XAVIER  ARAKAL  -
 lam):  Th’s  Bill  is  brought  to  accord
 legal  sanctity  to  the  Convention  of  1973
 ahd  India  became  a  party  to  the  e०
 vention  in  ।.  ।  1980  a  Bill  had
 been  brought  here.  It  is  a  slow  process.

 ४  म  examine  the  history  of  humanity
 we  will  see  that  it  is  full  of  inhuman
 atrocities  against  human  beings.  The
 struggle  in  South  Africa  today  is  not
 confined  to  that  country;  it  is  being
 taken  far  and  wide.  A  moot  question
 is  whether  this  world  can  eradicate  the
 inhuman  atrocities  against  human
 beings.  No  doubt,  this  18  a  pious  wish.
 But  the  admirable  part  of  this  Bil]  is

 तलब:  ae  endorsing  a  great  -
 idea  of  human  rights.  While  a  man
 should  respect  another  man,  reckoning
 “  -  ०  human  right  is  our  own
 right,  In  thet  context  in  the  canvas  of
 this  humanity  and  its  history  we  have
 to  vistalise  the  impact  of  this  Bill.

 My  friend  put  a  very  pertinent  ques-
 tion  bere,  What  is  happening  in  India
 as  well  should  be  taken  into  consider-
 ation.  Because  as  per  Clause  2  of  the
 Bill,  the  provisions  of  the  International
 Convention  have  become  the  मन  ०
 the  land  here.  x  you  refer  to  Clause
 3,  it  categorically  says,  “Every  person
 to  whom  imternational  a  res-
 ponsibility  applies....”.  If  that  is  so,
 thig  Bill  has  a  great  impact,  great  so
 to  say  on  its  application  to  human
 eonduct  and  dignity.

 As  I  sald  earlier,  the  United  Natiens
 -  -  said  te  be  the  greatest  ga-
 -  0  human  beings  -०
 passed  80  many  resolutions  on  so  many
 occasions.  Many  resolutions  have  been
 passed  on  various  human  atrocities
 whether.  racial  or  otherwise.  But  the
 implementation  of  such  resolutions  is
 disappointing.  I  am  not  saying  this  to
 thwart  the  endeavour  of  ०  -

 AUGUST  31,  1981  (्  -  976
 Convention)  Bill

 ment  but  to  highlight  the  -  -
 we  are  becofhing  inhurnan  in  our  ap
 proach  towards  human  beings  on  -०
 earth.  -  -  -  x०  change  in
 our  morals  and  our  attitude  and  we
 see  a  coloured  man  or  a  brown  man  0
 a  white  man  as  our  brother  as  Mahat.
 ma  Gandhi  had  seid,  it  is  net  possible
 to  effect'vely  implement  these  -a
 tions.

 This  idea  is  a  nobel  one,  Ever  since
 civilisation  and  culture  sprouted  on
 earth,  the  rishis  of  Indig  had  pronoun_
 ced  the  noble  idea  ‘love  thy  neighbour
 as  thysel’.  But  it  has  not  succeeded,  If
 you  examine  all  the  clauses  of  this
 Bill,  I  do  not  know  how  far  we  are
 going  to  implement  it  except  to  become
 a  part  and  parcel  of  the  global  move-
 ment  for  a  human  society.  In  that  con-
 text,  this  Bill  is  very  important  be-
 cause  India  always  cherishes  the  noble
 idea  of  brotherhood.  The  western  con-
 cept  of  casteism  is  there.  But  we  have
 the  noble  perception  of  brotherhood
 in  our  culture  and  civilisation.  That
 philosophy  is  reflected  in  this  Bill.  We
 do  not  knew  how  far  it  wil]  take  us
 in  implementing  it.  To  a  certain  degree,
 the  Bill  ig  silent  on  that  aspect.  There
 is  a  great  ambiguity  there.  If  you  see
 the  Schedule,  मिनिट65  I,  11  and  सा,
 certain  sub-clauses  have  been  deleted.
 Maybe  the  hon.  Minister  can  enlighten
 us  as  to  why  this  has  been  done,  But
 this  is  a  [०८  discrimination.  I  do  not
 know  why  for.  India  those-sub-clauseg
 in  the  Schedule  have  not  been  iene
 porated.  However,  I  am  extremely
 happy  that  the  Bill  is  brought  in  1980
 to  become  a  partner  in  a  great  noble
 philosophical  utopian  movement.  (In-
 terrupfions)  Is  it  not?  Probably  you
 can  correct  me.  I  have  little  knowledge
 of  history.  As  far  as  I  know  the  history
 of  human  society  15  full  of  discrimina-
 tion  and  neglect.  Therefore,  ।  -  ४e
 44  is  a  step  forward  for  a  noble
 cause  of  m  rights,

 SHRI  INDRAJIT  GUPTA  -ी
 Sir,  while  we  this Bill  I  also
 have  to  take  note  of  the  fact  that  the
 irfternatignal  convention  te  which  this
 Bill  gives an  effect as  far  as  India  is
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 concerned,  was  adopted  in  the  Assembly
 of  the  United  Nations  in  1973  ie,  8
 years  ago,  and  India  -०  थ  ;
 to  it  on  the  22nd  October,  1977  -०.
 very  nearly  4  years  ago.  And  it  is  only
 now  that  our  sovereign  Parliament  is
 in  a  position  to  legislate....

 THE  MINISTER  OF  EXTERNAL  -
 FAIRS  (SHRI  ?.  ।.  NARASIMHA
 RAO):  The  Bill  was  meee  in  1978.
 It  lapsed  because  of  the  dissolution  of
 Parliament.  Then  it  wag  re-introduced
 in  1980.  So  it  is  not  a  case  of  delay.

 SHRI  INDRAJIT  GUPTA:  I  am  not
 -  that  it  18  a  case  of  wilful  delay.

 ऋ  ?.  प.  NARASIMHA  RAO:  De-
 lay  beyond  our  control,

 SHRI  INDRAJIT  GUPTA:  I  do  not
 think  thet  it  is  very  relevant  in  the
 context  of  this  particular  Bill  to  men-
 tion,  or  to  bring  in  something  that
 some  of  our  young  fri  have
 brought  in  here,  for  which  I  have  got
 every  sympathy  of  course,  namely,
 that  I  do  think  that  India’s  voice  in
 the  councils  of  world  on  this  ques-
 tion  of  apartheid  would  perhaps  be
 much  more  powerful,  and  would  earn
 more  respect,  if  we  were  also  able  to
 show  that  in  our  own  country  and
 within  our  on  society  all  forms  of
 caste  oppression  and  caste  discrimina-
 tion-fave  been  done  away  with,  which
 unfortunately  we  have  not  yet  been
 able  to  do.  However,  that  is  थ  ४a
 arate  matter  and  I  think  these  things
 are  judged  by  the  fact  that  in  a  par-
 ticular  country  if  the  laws  ०  ट  Con-
 stitution  of  that  country  provideg  for
 doing  away  with  this  kind  of  discri-

 mination,  whatever  the  implementa-
 tion  of  it  may  be,  that  18  taken  at  its

 4
 face  value.

 The  question  of  apartheid  is  a  a
 rent  line  in  the  sense  that  the  regime
 in  South  Africa  has,  by  its  very  laws
 and  Constitution  put  on  the  statute
 book,  institutionalised  on  its  statute
 book  this  whole  system  of  apartheid.
 It  does  not  aee  to  say  that  there
 is  no  apartheid,  while  in  practice  al-

 "BHADRA  9,  1603  (SAKA)

 apartheid,  which  we  have  been  doing
 for  I  do  not  know  how  many  years.
 Somebody  mentioneq  that  we  have
 been  doing  it  from  the  time  of  Gan-
 dhiji’s  -  -०4  in  Satyagraha  in
 South  Africa.  म्क-  ”  -
 India  has  been  standing  against  he
 crime  of  apartheid.  This  Bij]  is
 supposed  tp  enables  us  to  take  more
 effective  measures  at  the  national  and
 internationg]  level  against  -
 6  naturally,  I  would  like  to  know
 from  our  Government  whether  _  -
 so-called  enabling  Bill  ig  going  to
 help  them  to  be  a  little  more  -
 tive  in  the  way  of  practical  measures.
 We  do  not  know  what  they  have  in
 mind;  so,  they  should  tell  us  what
 they  are  going  to  do.

 It  is  not  a  secret,  though  it  is  not
 mentioned  in  the  body  of  the  Bill,
 that  this  United  Nation’s  convention
 is  primarily  against  the  South  -
 can  regime  it  ig  mentioned  in  the
 x4  of  the  convenant  or  Conven-
 tion  itself,  Now  never  a  day  passes
 when  you  do  not  read  in  the  papers
 of  some  abominable  crime  which  is
 being  committed  by  the  South  African
 regime.  The  latest,  as  अ4
 knows  ig  the  intervention  or  attack
 on  the  soid  of  Anglo.  They  have
 not  attempted  to  concea;  it;  they
 have  said,  they  are  trying  to  justify
 it  by  saying  that  the  Swapo  fighters,
 who  are  struggling  for  the  -
 dence  of  Namibia,  have  set  up  bases
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 inside  aoa  श  -4  there-
 fore,  the  South  African  forces  are
 justified  in  going  into  Angola  in  order
 to  destroy  these  bases  of  Swapos.
 This  is  the  defence  they  are  putting
 forth.  ००  a  reports  are  coming
 in  of  how  the  South  African  army
 and  the  air  force  have  been  attack-
 ing  and  raiding  Southern  Angola.
 They  have  killed  thousands  of  900
 ple,  destroyed  villages  and  towns,
 and  the  Government  of  Angola  has
 accused  these  invading  forces  even
 of  having  committed  a  number  of  at-
 rocities  in  villages,  including  brutali-.
 sing  and  raping  of  women.

 नन्नो

 In  the  United  Nations  also  there  is
 a  big  outcry  against  jt.  Resolutions
 have  been  moved  demanding  that  x८
 latest  brutal  -  o  the  South  4
 ricang  on  independent  Angola  should
 be  condemned,  Opposition  is  com-
 ing  there  already  from  the  Western
 powers,  who  are  always  real  suppor-
 “3  of  South  Africa,  The  United
 States  Government,  the  British  o0-
 ernment  and  others  have  raised  ob-
 jections  in  the  mrd  Nations  only
 in  the  last  two  days  to  the  wording
 of  this  Resolution,  which  hag  been
 moved  by  third  world  countries,  and
 they  want  it  to  be  softened  down,
 ag  usual,  and  that  means  they  will
 not  allow  a  really  strongly  worded  re.
 solution  of  condemnation  to  be  pas-
 sed.  India  in  this  matter  has  always
 consistently  been  supporting  such  re.
 solutions,  I  would  like  to  know
 that  now  when

 we  are  passing
 this

 -  ।
 जलपान  inte  a  law  weer  the  Govern.
 ment  of  India  is  seriously  thinking  of
 taking  any  more  positive  initiatives,
 any  bold  initiatives,  in  these  matters
 because  as  many  of  my  friends  have
 mentioned,  India  is  just  not  one  of
 many  countries  as  far  as  this  question
 goes.  We  are  the  people  whom  the
 coloured  people  of  South  Africa  as
 well  ०  -  -4  of  so  many  ”
 can  -  always  leaked  up  to  pri-
 marily  for  assistance,  for  help  and

 AUGUST  -  1081

 -

 (Unites  Nations
 Convention)  Bill

 solidarity,  and  that  is  natural  because
 of  the  very  birth  and  structure  of  the
 2d  World,  the  way  it  developed
 historically,  So,  what  do  we  propose
 to  do  about  this  crime  which  is  being
 committed  before  our  very  eyes  in
 थ  most  blatant  fashion  every  day?
 Somebody  here  has  mentioned  the
 need  for  giving  more  material  aid
 to  the  fighters  of  SWAPO  as  well  as
 to  the  people  who  are  being  persecut-
 ed  in  South  Africa  simply  because
 they  belong  to  the  African  National
 Congress,  It  is  goog  our  Govern.
 ment  allowed  these  organisations  -०
 set  up  their  ?भ  offices  in  our  own
 country.  For  that  our  Government
 deserves  to  be  congratulated,  But
 moral  support  is  not  enough  because
 these  last  bastions  of  fascist  reaction
 of  which  the  symbol  now  14  South
 Africa  have  to  be  destroyed,  It  is
 no  longer  a  question  of  carrying  on
 for  years  to  give  just  some  kind  ४
 moral  condemnation,  The  time  has
 come  when  these  bastions  have  to  be
 destroyed  and  the  people  have  to  win
 their  freedom.  But  unfortunately,
 every  day  we  have  seen—now,  for
 example,  y  read  just  now  in  the  pap-
 ers  that  more  and  more  of  these  pat-
 riots  of  South  Africa  are  being  डान
 rested  ang  sentenceg  to  death,  Just
 recently,  on  the  19th  of  August,  this
 month,  three  young  men  again  who
 are  members  of  the  African  Nation-
 nal  aaaa4  Anthony  200  aged
 25,  Johannes  Shabangu,  aged  26  and
 Davig  Moise,  aged  25  have  been  sen-
 tenced  to  death.  Their  only  crime
 is  they  belong  to  an  organisation,  the
 African  National  Congress,  which  is
 dedicated  to  the  fight  against  apart-
 heid  and  ७  abolish  this  system.  Hun-
 dreds  of  these  people  are  still  lan-
 guishing  in  jails,  Many  of  them  are
 under  sentence  of  death  ang  they
 have  been  savagely  tortureq  inside
 the  jails,

 From  a  news  report  of  29th  August
 from  Nairobi  we  ere  remindeg  that
 there  are  hundreds  of  people  who  are
 at  present  restricted  under  the  ban-
 ning  order  imposed  the  white
 minority  regime  of  South  Africa.
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 What  do  they  mean  by  that;  They

 are  not.  physically  put  behind  the

 I  quote  below  the  report  which  has
 come  from  the  Press  Trust  of  South

 4e
 dated  29th  August,  1981:

 “Although  they  are  not  physically
 put  behind  bars,  in  many  ways  they
 are  forced  to  be  their  own  jailers.
 The  effect  is  psychologically  cripp-
 ४..  .”

 One  lady,  Mrs.  Florence  Mkize,
 aged  45,  mother  of  four  children  and
 sole  breadwinner  in  the  family  says:
 -fl

 “You  cannot  go  to  the  doctor
 without  getting  permission  from  the
 Magistrate,  You  are  forbidden  to
 be  in  the  company  of  more  than
 one  person  at  a  time  or  attend
 Parents’  meetings  at  your  children’s
 school,  You  cannot  even  go  io
 church  to  worship.”

 These  kinds  of  laws  are  enforced
 in  South  Africa  under  what  is  called
 the  Internal  Security  Act.  ए10085-
 ly,  Sir,  it  used  to  be  called  the  Sup-

 -  Pression  of  Communism  Act  and  that

 -

 |

 Act  has  defined  communism  to  mean
 any  doctrine  or  scheme  which  sims
 at  bringing  about  any  political,  in-
 dustrial  or  social  or  economic  change
 within  the  Republic  of  South  Africa.
 This  ig  the  kind  of  barbarous  regime
 which  ig  in  force  there,  People  are,
 of  course,  rising  in  revolt  against  this
 regime  not  only  within  South  Africa
 itself,  we  are  r46  every  day
 in  the  papers  of  demonstrations  tak-
 ing  place  in  a  little  country  like  2८
 land  because  the  South  African  Rug
 by  Foot  Ball  Team,  of  course,  consist-

 ~,ing  of  all  whites  has  gone  ०  moa
 to  New  Zealand,  New  Zealand  au-
 thorities  invited  them.  Teng  of
 thousands  of  people  in  New  Zealand

 8a0  8,  1908
 (SAKA)

 (United  Nations
 Convention)  Bill

 that  some  of  the  matches  can  be  pla-
 ced  without  interference  by  demonst-

 -  -

 Next  winter  an  English  o4
 Team  ig  due  to  come  to  our  coun-
 म.  aea4  ४  e  papers  there
 are  reports  that  that  team  may  in-
 clude,  it  may,  because  names  have
 not  been  announced,  may  include  two
 gentlemen,  one  by  the  name  of  ऋ-
 cott  and  one  by  the  name  of  8४
 ker  about  whose  cricket  talents  I
 haver  nothing  to  say  but  who  are  re-
 ported  to  be  professiona]  players,
 have  spent  many  years  as  players,
 playing  and  coaching  players  in  South
 Africa.  Even  yesterday  and  today
 the  papers  are  ऋ  query
 whether  the  Cricket  Control  8ed
 in  India  would  agree  to  a  team  com-
 ing  to  play  in  India  if  it  includes
 these  type  of  people  in  it?  1  do  not
 know  what  the  Government’s  view  in
 the  matter  is,

 I  forget  the  exact  figure,  some  cror-
 es  of  rupees  have  been  given  by  the
 Government  of  India  to  Mr.  Richard
 Attenborough  to  make  the  still  much
 publiciseq  film  on  Mahatma  Gandhi
 which  will  now  probably  be  com-
 pleted  and  will  50011.0  be
 shown.  I  think  that  since
 we  have  financed  thig  film  so  heavily
 and  the  ecript  has  also  been  shown
 to  many  people  of  this  country  and
 ।  a  told  has  been  approved  by
 them,  we  would  like  to  know  wheth-
 er  at  any  stage  the  Government  of
 India  tried  to  see  to  it,  they  had  the
 right  since  they  were  financing  the
 film  to  a  large  extent,  whether  they
 saw  that  1.  Attenborough  has  de-
 picted  in  this  film  part  of  Gandhiji’s
 activities  in  South  Africa  in  his
 youthful  days?  Did  they  bother  .  -
 emphasise  and  not  to  underplay  the
 anti-apartheid  aspect  of  his  struggle
 in  South  Africa  simply  because  it  is
 film  being  made  by  a  British  0
 pany?  ।  hope it  does  not  try  un-
 derplay  just  ‘because  we  औ  x4

 it.  Then,  everybody
 knows  that  this  regime  could  not  थ
 ist  for  a  single  day.  had  not  military
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 ernment  for  all  that.  ?०  example,
 during  ४  Janata  ?  regime
 there  was  a  meeting,

 not  know?  ।  would  not  have  been
 purely  accidental.  That  meeting
 took  place  at  Frankurt  Air  ८०.  ।
 was  reparted  in  various  newspapers.
 Nobody  knows  what  took  place  ia
 those  private  talks.  But  ०  ।
 Was not  good,  ।  a  for  the  ima-
 ge  of  India  that  the  Prime  Minister
 of  our  aoreaae  at  that  time
 should  have  had  some  sort  of  a  secret
 -o  with  the  South  African
 -e  although  it  was  on  a  third

 :
 id  party  soil,

 Again I  would  refer to  the  tanks
 which  भा  -4  Centurion  tanks  which
 we  sold.  Due  to  lack  of  vigilance,
 due  to  the  facet  that  we  a०4  on
 Private arms  traders  and  manufac-
 tures  and  due  to  lack  of  vigilance  of
 finding  out  whd  would  be  the
 eventual  end  user  of  these  tanks.
 Centurion tanks  sold  from  India  made
 their  अ  म  -० ०
 the  side  of  the  a  af
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 sure  will  be  unanimously

 this  House,  the  Government
 take  courage  in  its  hands  and  assure
 us  that,  since  this  Bill  enables  them
 to  take  more  effective  action,  both  at
 national  and  international  level
 against  the  perpetrators  of  apartheid,
 the  Government  has  something  in
 mind  and  will  tell  us  that,  so  that  the
 eountry  will  welcome  any  such
 measures  in  that  direction.

 PROF,  स.  ०.  RANGA  (Guntur):
 Mr.  Deputy-Speaker,  Sir,  I  am  glad
 that  there  is  support  from  all  sections
 of  the  House  for  this  Bill.

 1  congratulate  our  Minister,  Mr.
 Narasimha  Rao,  also  for  trying  to
 gain  as  many  frienlds  as  pessible  for
 our  country  in  different  -  ४  -
 world  except  Sa  mea.

 So  far  भ  80  Africa  ig  concern.-
 ed,  r  has  taken,  ag  Mr,  Indrajit
 Gupta  has  just  now  testified,  a  ००
 tent  stand  in  regard  to  apartheid,
 Mahatma  Gandhi  initiated  the  world
 debate  ang  also  world  protest  a
 this  dreadful  system.  Only  last  year,
 we  honoured  one  of  the  great  free-

 him  -'  aaफ4  It  was  म
 privilege  te  initiate  a  a  in  the
 United  -  -  -  in  the  usual
 tradition that  hag  grown  there  for
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 म  4  र  मवा  -  म  नग  विकर
 the  move of  the  ?  Nations  to
 condemn  South  Africa  for  perpetuat-
 ing  this  apartheid.  मी

 2  Bill  is  being  brought  here  none

 +
 वत  तर

 दवाव  | जाधव  85880.एसी1 fone  too  ऋ  which  was  brought
 before  Parliament,  anyhow,  whether
 it  is  this  of  eather  one,  three  years
 ago  and  1  am  glad  it  is  now  going
 to  be  passed,  How  ऑ  ”  going  to  be
 implemented?  Against  whom  would
 it  be  implemented.  There  is  a
 -  o  companies  here.  There
 a8  ऋar  compahiés  Government
 companies  as  well  as  private  com-
 panies  which  would  be  doing  busi.
 hess  with  South  Africa.  They  would
 come  within  the  misehief  of  this  Bill
 if  they  were  to  carry  on  business
 and  other  transactions  which  would
 strengthen  South  Africa.

 -  x०  friend,  2.  Indrajit
 Gupta,  in  his  usual  studied  and  able
 manner,  drew  our  attention  to
 various  failure;  on  the  part  of  this
 Government  as  well  as  many  other
 Governments  which  claim  to  be
 democratic  in  implementing  ४
 Convention.  Peoples’  Republic  ४
 China  15  one  of  the  offenders;
 England  has  been  one  and  so  also
 America.  These  people  have  been

 carrying  on  their  trade  with  South
 Africa  in  a  willy-nilly  fashion,  थ
 derground  manner,  and  have  contri-
 buted  to  etrengthen  South
 weakening  the  morai  behind  the
 stand  taken  by  the  United  Nations
 during  all  these  years.  We  have  not
 -  80168.0  to

 do  anything  against
 these  because  they  are  too
 powerful,  When  I  say  ‘we’,  I  mean
 the  rest  of  the  world.  They  have
 not  been  able  to  do  anything.

 The  United  Nations  has  been  in-
 effective  and,  at  the  same  4e,
 United  Nations  hag  this  to  its  ०a
 that  on  behalf  of  humanity  ०  ।

 BHADRA  -  1008  (SAKA)  (Uniteg  Natiens
 Conventiin)  Bilt

 whole  it  hag  een  -
 consistently,  condemning  the  system
 of  -  a  -  all  those
 people  and  the  countries  whieh  vo-
 operates  with  South  Africa,  dreetly
 Or  indirectly  but,  I  cannot  say
 -ठ  0  ‘whknowingly’  be-
 cause  म  2.  friend  hag  just  now
 warned  about  this  vigilance  but

 directly,  ०  | 1-४  it

 -४  -  लिट | 001.81159  as  untouch-
 ables,

 Now,  ठ  -  xe  present  -
 tion  as  it  is  now,  my  Hon.  friend
 would  like  ug  to  go  to  the  rescue  of
 Angola.  How  would  you  like  to  do
 that?  But  we  have  our  own  म
 blems  here,  of  security,  But  I  :an-
 not  very  well  suggest  that  our  0०
 ernment  should  send  troops,  arma-
 ments  etc,  to  their  rescue.  But  may
 I  not  suggest  that  we  may,  think  of

 sending  one  or  two  medical  mission
 in  orders  to  help  those  people  and
 provide  them  Red  Cross  assistance
 and  aid?  I  would  like  the  o०e
 ment  of  India  to  think  on  those  lines,

 Secondly,  the  distant  Cuba,  Congo,
 the  small  miniature  country  like

 Congo  or  Cuba,  was  able  to  send  her
 volunteers.  Now,  I  am  sure  would
 it  not  be  possible  for  80  many  of  our
 own  village  panchayats  and  pan-
 who  are  brought  up  in  the  tradition
 of  ahti-imperialism  for  more  than  a
 century,  brought  up  in  the  anti-
 imperialist  atmosphere  or
 for  more  than  a  centuty,  to  volunteer
 ts  -०  there  sna  help  t  hose  neonle sv  od  अ अ )
 if  not  in  a  military  ‘manner,  at  least
 in  a  quasi-military  manner  and  to
 assist  them?

 it  is  for  the  Government  to  ex-
 plore  that  possibility  also.  I  note
 that  my  hon.  friend  from  207
 nadu  3r.  made  some  reference  to
 our  ऋa  and  -  ”  म
 are  all  in  favour  of  giving  every
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 possible  assistance  to  our  Harijans,
 to  rise  to  a  status  of  equality  with
 all  other  sections  of  the  people.  We
 are  also  conscious  of  the  many  dis-
 abilities  that  they  suffer  from.  At
 the  same  time,  I  would  like  them
 to  remember  the  fundamental  diffe-
 rence  between  ‘apartheid’  system
 and  our  present  social  system  here.
 In  South  Africa,  It  is  not  possible
 for  the  leaders  of  those  blacks  to
 play,  the  role  which  our  MHarijans
 are  able  to  play  in  our  Parliament,
 ४  our  State  Cabinets  as  well  as  in
 the  Central  Cabinet  and  even  in  our
 own  village  panchayats  and  pan-
 chayats  samitis  and  1111:  Pari-

 shads  .  i  is  not  possible  for
 their  children  to  go  to  the

 same  school  and  same  _  colleges
 ०७  ।  possible  here  for  our  own
 Harijans  and,  on  tope  of  it,  here  is
 our  own  Constitution  which  makes
 any  king  of  discrimination  unlawful
 and  illegal  and,  what  is  more,  in
 this  country  all  those  of  us  who  are
 in  favour  of  Gandhian  way  of  ap-
 proach  towards  humanity  are  aa
 ed  of  this  kind  of  discrimination  that
 is  being  practiseg  in  severa]  villages.
 It  is  not  so  in  South  Africa.

 There  in  South  India,  where  some
 _of  these  unfortunate  things  had

 happened  recently,  there  arose  two
 great  men  in,  the  recent  past,  Shri
 :  प.  Ramaswamy,  Naicker  and  also
 Anna.  They  roused  these  people.
 They  roused  the  Harijans,  the  back-
 ward  classes  ang  other  people  to
 begin  to  feel,  from  a  political  point
 of  view,  from  a  social  point  of  view,
 to  be  as  good  as  the  others,  and  to
 learn  to  struggle  for  their  rights,
 and  to  fight  for  their  rights  and  ७
 die  for  their  rights  also.  It  ig  be-
 cause  of  that  atmosphere,  some  of
 those  people,  those  साल805,  who

 -ठ  ०  unhappy  at  the  kind  of  dis-
 crimination  that  ७  being  shown  to
 them  in  some  of  their  villages,  had
 the  temerity,  had  the  socia)  sense  of
 protest  to  big  bid  good-bye  to  the
 traditional  religion  ०  (0९1  own

 AUGUST  ;  1961  (Uniteg  Nations
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 forefatherg and  protest  in  the  manner
 in  which they  have  done,

 Thenefore,  our  position  here  and
 Our  conditions  here  are  entirely  and

 radically  different  from  what  you
 find  in  South  Africa,  Let  us  not  un-

 necessarily  give  a  handle  to  those
 enemies  outside  India  as  well  ०  .
 India  too,  by  simply  talking  in  this
 irrelevant  manner, if  I  may  gay  80,
 about  our  own  difficulties  here  which
 we  were  trying  to  remove  in  every
 possible  manner  and  compare  them
 with  this  system,  this  horrible  अ
 tem,  this  devilish  system  that  you
 have  in  South  Africa.

 Therefore,  I  am  very  happy  and  है
 am  sure  our  Minister  for  Foreign  Af-
 fairs  ऋ  -  -  ‘०  take  this  mes
 Sage  to  the  United  ह 1० 1810 10 1.  and  its
 Secretary  General  also,  that  our  Par
 liament,  consisting  of  81  political
 parties  of  all  colours  also  in  our  own
 Way  and  of  all  religions  is  unani-
 mous  in  continuing  to  condemn  that
 system  and  in  passing  this  legislation
 whereby  the  Government  is  empower-
 ed  to  punish  those  people  who  give
 directly  ०  indirectly  any  kind  of
 strength  or  any  kind  of  support  to  ,
 the  votarieg  of  this  system,

 भी  जयसवाल  सिह  कश्यप  (सांवला)  :

 माननीय  उपाध्यक्ष  महोदय,  मैं  रंगभेद  विरोधीਂ

 (संयुक्त  राष्ट्र  कन्वेंशन  )  विधेयक  का  समर्थन

 करने  के  लिये  खड़ा  हुआ  हूं  इस  बिल पर

 कोई  चर्चा  हो  उस  से  पहले  जिन्होंने  रंगभेद

 की  नीति  का  विरोध  करते हुए  अपनी  कुर्बानी
 दी,  जातिभेद  प्रर  वर्णभेद  के  विरोध  में  अपनी

 कुर्बानी दी  उन  सब  की-किग  लूथर,  महात्मा

 wat,  डा०  अम्बेदकर  ग्रोवर  पेरिया  स्वामी की
 याद  भाती  है  ।

 मुझे  कुछ  बातें  कहानों  हैं  ।  केवल  एक  लकीर
 पीटने  के  लिये  इस  बिल  को  तैयार  किया  गप,
 जितना  निवृत  और  विशाल  इस  का  स्कोप

 होना  चाहिए  था,  जितनी  चीजों  का  इस  में



 389  _
 Anti-Apartheid  ।  BHADRA  9,  1908  (SAKA)

 निशिक्रेन: | |

 श  समावेश  होना  चाहियें  था,  वह  इस  में  नहीं

 किया  गया  ।  कौर  इस  बिल  की  रूप  रेखा  से

 यह  स्पष्ट  साफ  मालूम  होता  है  कि  एक्ट  बन

 जाने  के  बाद  यह  हमारी  कानून  की  किताबों में

 रहेगा,  लेकिन  इस  का  इस्तेमाल  नहीं  होगा
 ।

 भारत  एक  ऐसा  देश  है  जहां  पर  हर  पद  पर

 रंग  पर,  जाति  पर,  क्षेत्र,  भाषा  भोर  धम

 कौर  कण  पर,  हर  जगह  एक  ऐसी  व्यवस्था  चल

 रही  है  जहां  लोगों  के  साथ  भेदभाव  हीं  नहीं
 होता है  बल्कि  उन  के  जीवन  का  भीं  कोई

 ,  मूल्य  नहीं  रहा  है
 ।

 प्राण  जब  हम  दुनिया  में
 (  रंग  भेद  का  विरोध  कर  रहे  हैं  हमारी  निगाहें

 ..  लगी  हुई  हैं  अलमोड़ा  में  हुए  कामटा  कांड  पर

 जहां  14  हरिजनों  की  हत्या  की  गई  थी,

 लेकिन  उस  के  मुजरिम  आज  बरी  हो  गए

 क्योंकि  प्रोजीक्यूशन  उस  को  सिद्ध नहीं  कर

 सका  ।  जज  नें  तो  यहां  तक  लिखा  है  कि
 प्रोजीक्यूशन ने  इसमें  कमियां  छोड़ी  हैं  ।

 मैं  सरकार  से  पूछना  चाहुंगा  जो  जाति  के
 नाम  पर  कामटा  के  लोग  मारे  गये  थे  कया

 प्रोजीक्यूशन  करने.  वाली  इन्वेस्टीगेशन

 अथॉरिटी  का  आप  नें  कोई  जवाबतलब  किया
 है?  क्या  उस  के  खिलाफ  कोई  विभागीय
 कार्यवाही की  है,  कोई  सजा  दी  है  ?  कैसे “
 लोगों  का  विश्वास  जमेगा  ?  श्राप  ऐक्ट  तो
 बना  लगे,  मिनती  बढ़  जाएगी,  लेकिन  लोगों

 को  न्याय  नहीं  मिल  सकेगा  |  इस  बिल  के  भ्रमर

 भाप  को  रंगभेद  ही  नहीं  जातिभेद,  वर्णभेद,
 भाषा भेद  से  ले  कर  धर्म  भेद  सारी

 चीजों  को  इस  में  जोड़ना.  चाहिय े।

 हम  गांधी  मोर  भ्रम्बेडकर के  देश  के  लोग '
 राज  दुनिया के  काले  भोर  गोरे  जातियों

 के  लिर  रो  रहे  हैं  उनके  साथ  हो  रहे  रंग-

 ae  भौर  भेद-भाव के  लिए,  लेकिन  हम
 अपनों  के  साथ  क्या  कर  रहे  हैं  ?  आज

 कितने.  प्रतिशत  भार्ण  को  हमने  पूरा
 किया.  है  भोर  हमारी  क्या  नीति  है  ?

 amar इस  बिल  में  बया  किया  है,  कौनसी

 माने  प्रासिक्यूशन  मशीनरी  तैयार  की

 (United  ae०  390
 Convention)  Bill

 है,  कीसे  कंबिफ्टिंग कोड  की  व्यवस्था

 की  है?  कोई  भी  ऐसी  चीज  इसमें  महीं

 दी  है  जिससे  इस  तरह  का  एक्ट  कारगर  रूप
 से  रंग-धन की  नीति  को  समाप्त करने  वाला
 साबित  हो  सके  ।  केवल  दुनिया  को

 दिखाने.  के  लिए,  शा्तर्राष्ट्रीय लकीर  पर.

 MR.  DEPUTY-SPEAKER:  This  Bill
 is  to  help  the  world—not  only  this

 country.

 SHRI  JAI  PAL  SINGH  KASHYAP:
 Not  this  country,  Sir.

 राज  लोगों  ने  जो  धम-परिवर्तन  किया

 है,  क्यों  किया  है  ?  मान-तम्मान  नहीं  है  ।
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 उनक  धरों  से  गाज  निकलें  केर  तालाबों  मार

 -  में  फीका  जा  रहा  है  भीर  उन्हें  सताया

 जा  रही.  है?  क्योंकि धनद  डॉफु्ों  से
 भड़ा  हुआ  थों,  भ्रमरों से  उसको  कोई
 वार्ता  नहीं  था  लेकिन  यहं  पर  जातियों
 के  मामले  पुलिस के  सहारे  तम  किये  जति
 हूँ  ।

 पुलिस को  साथ  ले  कर  आज  25,000

 एन-कार्टर  पूरे  हिन्दुस्तान  में  पुलिस  ने

 झूटी  मुठभेड़  दिखा  कर  किवे  हैं
 ।  25, 000

 लोगों की  हत्या इस  देश  में  की  गई  है

 सुनने  को  कोई  तैयार  महीं  है
 ।

 क्या  झाप  एक  पार्लियामेंटरी कमेटी  इस

 बात  के  लिए  बनायेंगे  कि  हिन्दुस्तान  में
 जितनी.  मुठभेड़ पुलिस  नें  कीं  हैं,  उनकी

 जांच  कारे  कि  कितनी  गलत  मुठभेड़  दिखाई
 मई  हैं  शर  कितनी  गलत  हत्याएं  की  गई
 हैं?  ब्या  उन  पुलिस  के  लोगों  पर  भूकदला
 चलाया.  जा  सकेगा ?  समें  आपकी
 हिम्मत नहीं  है  ।

 15.47  hours

 [Saar  हित  mra  in  the  Chair]

 भाष  तो  दुनिया में  वाहवाही  दिखाना  चाहते
 हू ँकि  हमने  रंग-भेद  की  नीति पर  यू  एन  भो

 के  कन्वेंशन  के  मुताबिक बिल  तैकर  कर
 दिया है  ।  एक  कागज  का  टुकड़ा  हमने

 जोड़  दिया है  ।

 हममें  कालों  में  क्या  कमी  है?  किम

 mez  लूथर  नें  कहा  था  कि  हमारी  सुस्त
 we  है,  रंग.  काला  है,

 भोंठ हमारे

 मोटे हैं,  लेकिन  हमारा  घूंसा  मज़बूत  है
 ।
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 दे  बोलें,  हुम  शमास  आत  को  वहीं  पे

 सो  कहे  किक्र  की  खिड़कियों  को  ।

 wey  Gala  कोड़  देंगे  ।  जो  कुछ  इस  देश  में

 हो  रह  है,  दुनिया  नें  हो  रहा  है,  गर  इभ
 काले  बर्ग  के  लोच  था  छोटा  कहे  जाने  बलि

 लोग  कभी  पीछे  नहीं  रहि,  लेकिन  धोखा

 हमें  लिखता  रहा  है
 ।

 ara  मंडल  कमीशन  कों  लीजिए,
 बैकवर्ड  क्लासेज  के  60  फीसदी  लोगों  की
 जिन्दगी  उससे  जुड़ी  हुई  है  लेकिन  उसकी  4

 रिपोर्ट  राज  तक  यहां  पेश  नहीं  की  गई  हैं  ।

 हमसे  वायदा  किया  गया  था  कि  उस  रिपोर्ट
 की  इस  सत्र  में  ही  पेश  किया  जायेगा  ।

 इस  देश  के  लाखों-लाखों जो  दस्तकार

 हैं,  कुम्हार हैं,  माली हैं,  गडरिये,  धीवर,
 मल्लाह,  केवट  मोर  कहार  हैं,  पददलित

 लोग  हर  जगह  समाज  में  पड़े  हुए  हैं,  उनके

 लिए  भी  कुछ  नहीं  कर  पाये  हैं  ।

 भाप  इसको  छोक्किए, जाति जाति  कौर  भेद

 के  ऊपर  ही  नहीं  जा  सारे  भेदभाव  हैं,  वह

 इस  एक्ट  के  मातहत  दंडनीय  होने  चाहियें  ।

 इसका  एक  स्कोप  बनाना जाए,  इसकी

 एक  श्रक्सीक्यशन मं छीनरी  तथ  की  जाये  ।

 इसका  फैसला  लेने  के  लिए  जितने  जन  हों
 रंग-भेद,  जाति-भेद  भौर  वर्ण-भेद  में  जितनी

 बातें  होती  हैं,  उन  सब  का  फैसला  करने

 के  लिए  इन्हीं  वंग  के  जजों  की  जब  संयुक्त
 लिया  जायेंगी  तभी  न्याय  मिलेगा  ।  बहनों  दम
 ग़रीबों को  न्याय  नहीं  मिलेगा  1  जब

 शिक्यूल्ड  काइट्स  भोर  शिड्यूल  ट्राइबल  के
 कर्मचारियों के  प्रोमोशन  का  सवाल  जाता

 हैं,  तो  उनकी  कान्फ़िडेंशल रिपोर्ट  पहले

 है  बिगाड दी  जाती  है,  ऊपर  से  नीचे  तक

 मामला  तथ  कर  लिन  जाता  हैं,  उनके,

 चि र्द्ध  ब्लैक  स्पाट  लगा  दिया  जाता  &

 कक्सप्लेसेतन को  मौका  नहीं  मिलता  है  थर
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 इस
 तरह  उनकी  प्रोडक्शन रोक  रिया  माता
 है  ।  रकार  में  ऊपर  तक  कोई  खुलने  चाला
 नहीं है  ।

 श्रीमती  “कृष्णा  शाही  (बेगूसराय  )  :

 बिल  कया  है  क  बोल  क्या  रहे  हैं

 | 2
 ध्  a  ड  4  ई  न्र

 की  टोकरी  उठा  कर  देखिए,  तो  पता

 fe  Tater,  के  साथर  इसक

 है  ।  (वकवा) )  हम
 3444

 [हैं

 म

 43  rom न  : -८ ai

 है  ।

 न

 बयान)  ये  ब्लोग  सच  बात  को
 नहीं  वार  पा  रहे  हैं  । 4

 की  बात  क्यों  गार  रहे  हैं  ?

 -  थरी  जयपाल सिह  कश्यप  :  सभापति

 ween,  विदेशों  में  रंग-भेद  होता  है,

 यहां  भी  रंग-भेद  हो  रहा  है  ।

 न्त्ततरू रूप  में  कह  चुके

 ऐसा  सवाल  नहीं  है,  जिक्र  पर  एक  दूसरे
 के  साथ  मतभेद  प्रक्ट  कियां  गए  संयुक्त
 राष्ट्र संघ  की  महासभा  ने  जौ  एक  कन-

 BHADRA  8,  1908  (SAKA)  (United  re  494
 Convention) Bill

 इस  काम  की  राष्ट्रपिता  कपूने नें

 बहुत  हने  शुरू  कर  किव  था  ।  हमारा

 संविधान  इसका  एक  जीक्ति  उदाहरण

 है  ।  उसमें  ये  सब  बातਂ  लिखी  हुई  हैं  ।

 aurea  महोे,  जब
 शाप

 कुर्सी
 पर  झा

 जाते  हैँ,  तो  लोग  भपने  दिल  की  बात

 कहते  हैं  कौर  भाप  उनको  इजाजत  देते
 हूँ  ।

 सभापति  महोदय  :  यह  मेरी  विशेषता

 है  या  लोगों  की  विशेषता है  ?



 395  Anti-Apartheid

 [श्री  मूलचन्द  डागा]

 नहीं  हुआ  कि  श्राप  ने  एपार्थीड  की  जो
 डेफिनीशन है  वहू  क्या  दी  है.  ?  मुझे
 मी  तक  यह  मालूम  नहीं  हुआ  कि  इस
 का  चालान  कुसूर  करने  के  बाद  कहां  पर
 होगा  ?  हमारे  पालेकर  साहब  बतायेंगे,

 बहू  बहुत  बड़े  वकील  हैं,  मुझे  अभी तक तक

 नहीं  मालूम  gar  इस  एक्ट  में  ।  में  यह

 नहीं  समझ  पाया  कि  जो  ऐक्ट  आप

 पारित  करने  जा  रहे  हैं  उस  को  काय

 रप  में  आप  कित  तरह  परिणित  करेंगे  ।

 यह  एक  सवाल  सामने  खड़ा  है  ।  इसीलिए

 मानें  झपना  एक  झमेंडमेंट  इस  में  दिया  है

 कौर  उस  में  यह  कहा  है  :

 AUGUST  81,  1981  (Uniteg  Nations  06
 Convention)  Bill

 and  to  return  to  their  country,  '
 Tight  to  a  nationality,  6  right  to
 freedom  of  movement  and  -०
 dence,  the  right  to  freedom  of
 opinion  and  expression  ,and  the  right
 to  freedom  of  peaceful  assembly
 and  associationਂ

 कौर  श्राप  का  (डी)  इस  प्रकार  ह:

 “Any  measures,  including  legis-
 lative  measures  designed  to  divide
 the  population  along  racital  liner
 by  the  creation  of  separate  -eऔ
 es  and  ghettes  for  the  members  of  a  &
 racital  group  or  groups,  the  prohi-
 bition  of  mixed  marriages  among
 members  of  various  racial  groups,
 the  expropriation  of  landed  proper-
 ty  belonging  to  &  1ae  group  or

 “Provisions  of  the  Code  of  Cri-
 minal  Procedure,  1973  and  the
 Evidence  Act,  1872  shall  apply  to
 all  the  trials  under  this  Act.”

 फिर  श्राप  नें  एक  बात  कौर  कही  ।

 मुझे  एक  बात  यह  समझ  में  नहीं  भाई  कि

 जब  श्राप  ने  शेड्यूल  के  भन्दर  श्ाटिक्ल  सुरत  में
 2  का  हवाला  दिया  है  तो  उस  में  भ्रा्पने  के  दिया  7

 ह्म

 यह  (सी)  कौर  (डी)  जो  कि  इस  बात
 को  स्पष्ट  करता  था.  कि.  मानव-मानव

 (सी)  कौर  (डी)  जो  है  उस  को  क्यों

 हटा  दिया  ?  श्राप  नें  शेड्यूल  में  जो  बातें
 दी  हैं  उस  में  नाटिकल  2  के  प्रकार

 (ए),  (बी)  कौर  फिर  (ई)  कौर  (एफ)

 दे  दिया,  (सी)  भौर  (ढी)  को  श्रोमिट

 कर  दिया  ।  (सी)  कौर  (ढी)  को  मैं

 देखता  हूं  उसी  पार्टिकल  में  तो  (सी)  पढ़ा  कि  हं
 इस  प्रकार  ह  :  थि  क

 ह  ह
 हरि को  बजे  सो  हरि का  होई  ।.

 पक  _ 16615181196  घार छब
 te

 न का कग, कान, ह,  जाति  पाँति  पूछे  नहिं  कोई  ।  तो  दिमाग
 2e  MeCASUTes  CALCUIBLeU  ध  दाव  छ  ४५८७४  क

 a  racial  group  or  groups  from  parti-  में  कुछ  कौर  रहता  है  ।  इसलिए  यह  तो

 अ
 अर,  थ  म

 and  e  of  coun-
 ४  1९ 8. शत  the  deliberate  creation  of  क्यों  नि  दिया

 ?
 मिती

 समझ  में  यह
 condition  preventing

 ॥ ए  ४  १5, ह
 बात  नहीं  भाई ।  में  तो  यह.  समझता  हूं

 lopment  such
 &

 group  or  groups,  कि  जो  शेर्पूल  भाप  ने  रखा  ह  उस
 particular,  by  denying  to  members  ह

 ४  ०  a  group  or  groups  basic  शेड्यूल  (2)  के  अन्दर  यह  तो  दो  ड्राप

 human  rights  and  freedoms,  ते  हटाए  हैं,  इन  को  उस  में  इन्क्लूड  करना
 ing  the  right  of  work,  the  right  to  चाहिए था  ।  इस  .  से  इस.  को.  न्वा recognized trade  unions,  the

 right  to  education,  the  right  -  -  ताकत  मिलती ।  लेकिन  भाप  नें  बिल से



 इन  को  क्यों  हटाया  यह  बात  मेरी  समझ

 में  नहीं  भाई  ।.

 अब  इस  के  भ्र लावा  यह  भ्राप  नें

 लिखा  है  भपने  ऐक्ट  में
 '

 “The  Central  Government  may,
 from  time  to  time,  by  notification
 in  the  Official  Gazette,  amend  the
 Schedule  in  conformity  with  any
 amendments,  duly  made  and  ae०
 ted,  of  the  provisions  of  the  said
 Convention  set  out  therein.”

 श्राप  क़हक़हे  थे  कि  जब  श्रमेन्ड मेंट
 होगा  तब  गजट  में  पब्लिश  कर  ||

 बहुत  अच्छा,  लेकिन  में  कहना  चाहता  हूं
 कि  जब  हादसे  में  विधेयक  पारित  हो

 रहा  है  तो  वह  भ्रमेन्डमेंट  जो  होंगे  उनकों

 ara  सदन  की  मेज  पर  क्यों  नहीं  रख  गे  ?

 चाहते  हैं  तो  थो  बिल  यहाँ  पर  श्राप

 पास  कर  रहे  हैं  उसके  प्राधार  पर  उस
 झमेन्डमेंट को  यहाँ  सदन  की  मेज  पर

 4  है  स  5  लोगं  4

 इस
 +

 3

 om

 त् ४  वै
 श्र

 शਂ

 जु,

 173  444
 नही
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 ?  34  5  4
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 ।
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 st

 were: में  बन्द  रखने  के  लिए...  नहीं

 होना  चाहिए  बल्कि  उसको  भ्रम ली  रूप.

 बोना  चाहिए  ।  हमार  देश  में  बापू  ने
 भ्र

 भारतीय  संस्कृति  ने  माना  है  कि
 मानव

 भौर  मानव  में  कोई  भाव  नहीं  है

 इसलिए इसको  कानूनी  रूप  देनें से  पहले

 ला.  डिपार्टमेंट को  भी  भ्रापकों  कन्सर्ट

 करना  चाहिए  ताकि.  इसमें  जो  कमियाँ

 रह  गई  हैं  उनको  भी  दूर  किया
 जा

 सके
 ।

 met  तक  इस  बिल  की  भावनाओं  का
 सम्बन्ध  है,  उससे  किसी  को  भी

 असहमति
 नहीं  हो  सकती  है,  सभी  लोग  एक  स्वर

 थे  इसको  पारित  करेंगे  लेकिन  जो  सुझाव

 मैने  दिए  हैं  उन  पर  यदि  श्राप  गौर
 करते  हैं  तो  ठीक  है  वरना  मैंने  ATT

 wee  पालन  कर  दिया  है  ।

 -  एन०  ६०
 कल  (खूंटी  )  सभापति

 ली,  रंगभेद  विरोधी  (संयुक्त  राष्ट्र  कन्वेंशन  )

 विधेयक  जो  यहां  सदन  में  उपस्थित  किया  गया
 है.  उसका मैं  समर्थंन  करता  हूं  लेक्नि

 मैं  कहना  चाहूंगा कि,  जैसा  कि  डागा जो नें
 कहा  है,  कि  जिस  रूप  में  इस  विधेयक  को
 यहाँ पर  माना  चाहिए  था.  उस  रूप  में
 सहीं  भाया है  ।  यूनाइटेड  नेशन्स  कन्वेंशन
 के  जो  प्राविजन्स हूँ  उनको  रखने  का  कि
 यहाँ पर  किया  गया  है,  मैं  भी  यहीं  कहना
 चाहता  हूं  कि  जिस  रूप  में  यद  विधेयक
 ora  है  उससे  ऐसा  लगता  है  कि  यह  बहुत
 प्रभावी  नहीं  होगा  ।  हमने  इन  सिद्धान्तों

 को  स्वीकार  किया  है  कि  देश  में  पौर  विदेशों

 में  रंगभेद  की  नीति  को  दूर  किया  जाए  ।

 या  रंगभेद  का  जो  अपराध  है,  वह  मानवता

 के  भ्र घि कार के  खिलाफ  है  ।  मैं  इस  देश

 का  कौर  इस  सदन  का  ध्यान  आकर्षित  करना

 चाहूंगा कि  हमारे  देश  में  रंगभेद  की  नीति
 है  धौर  रोज  मानवता  अधिकार  का  हनन

 हो  रहा  है,  तो  हम  किस  मुंह  से  अन्तर्राष्ट्रीय  क्षेत्र
 में  प्रभावशाली कग  से  कहू  सकते  हैं  ।  भ्र फ़ीका

 में  रंगभेद  भाम्दोलन  अपनाया  जा  रहा  हैं  ।

 इसके  लिए  कम  स  कम  नैतिक  बल  तो  होना

 चाहिए,  लेकिन  क  नैतिक  बल  मिलता  नहीं
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 [st  एन०  ई०  हीरो]

 जहाँ  पर  रोज़  मानवता  के  धमिकियों  का  हुन
 हो  रहा  हो  भौर  पुनिया  में  जा.  कर  कहें

 कि  यह  दोषी दार हैं,  यह  नहीं  होना.  चाहिए ।
 इसीलिए  इस  बात  को  देख  कर  मुन्ने  ऐसा

 लगता  हैं  कि  इसको  हम  पास  तो  कर  लेंगे,

 रहा  हूं,  लेकिन  यह  बिल्कुल  कौरा  कागज़

 श्री  एन०  ई०  होतो  सभापति

 जी,  हमारा  समय  ज्यादा  नहीं  है,  इसलिए

 झप  हमें  बोलने  वीजीए  ।  मैं  इसका  समधन

 करते  हुए  कहना  चाहता  हं  कि  यह॒  कोरा

 कागज़ रह  जाएगा  ।  मपने  देश  के  ‘न्ा

 यदि.  मानवता  के  झपिकारों का  हन  होता
 en  तो,  इसका  समाधान नहीं  होगा।  इस

 कर  हम  यह  कहेंगे  कि  यह  बिल्कुल  हिपो  फ्रेडी
 होगा  ।  यदि  भाप  विधेयक  के  भध्राटिकलਂ 2

 मोर  3  में  देखेंगे  तो  पायेंगे  कि  कित  के

 ऊपर  क्राइम  हो  रहा  है  धौर  किन  को  सज्जा
 होगी  ।  कहं  गया  है  कि  ग्रो  ब्यक्ति  है,
 जो  संस्थान  है,  जो  इण्डिविज्युल्स हैं  ौर
 हमारे  देश  में  जो  राज्य  की  सरकारें  हैं,  ज़ौ

 कि  मानवता  के  परिवारों  का  हनन  कर  रहीं

 अ  है  ्  :  2  3  न  2  ग  वह
 केन्द्र की  सरकार  की  धुलती  के  अनुसार

 ही  हो  सकती है  ।  यदि  देख  की  सरकार

 की  अनुमति  नहीं  होगी,  तो  वहू  सजा  नहीं

 पा  सकता है  ।  हमारे  माननीय  सदस्य,

 श्री  डागा  जी  से  ठीक  हो  कहा  है  कि  यदि
 माप  सजा  देना  चाहते  हैं  तो  उसके  लिए

 wr  शो  होना  चाहिए  कि  सी  ०  मार  पी०
 थी०  के  तह  या  किस  कानून  के  तहत  शाप
 खसको बैंड  देंगे  ।  मैं  मंत्री जी  से  कहना

 AUGUST -  1961  (04  Nations
 Convention)  Bill

 चाहता  हूं  कि  आज्स इस  चौक को  तो  पासे

 कर  दिया  जाएगा  लेकिन  दूसरा  भ्रमेंडमेंटकिए
 चिंघेवका..  लायें,  काम्प्रहैंसिव  बिल  लायें,
 ताकि  उसमें  सब  का  समावेश  ही  सके  ।  हरे

 तो  इसका  सम्बन्ध है  कि  हमारे  देश  में  क्या

 |  क्या  हो  रहा  a  द  हु्रा,

 है  झाप  जब  यह  स्वीकार  करते  हैं

 यह  काम  हो  रहा  है,  तो  भाप  उनको
 दंडित  करेंगे  ।  यह  केन्द्र की  सरकार

 सरकारों को  कसे  दंडित.  करेगी,

 यह  कानून
 के  भ्र धि कारों का  दुरुपयोग  हो

 4474

 रहा

 न

 म

 मैं  ज्यादा  समय  न  लेते  हुए  माननीय

 मंत्री  जी  से  भपील  करूंगा  कि  यदि  हम  ईमान-

 दारी  भौर  प्रभावशाली  ढंग  से  इस  विधेयक

 को  झपना  करके  दुनिया  में  इसको  दूर  करना
 चाहत  हू  ।  स.  दुर  कामथ  बूरा  ।निवल  कात

 सक्षम  बनाना  होगा,  इस  के  लिए  चाहे

 सरकार  की  तरफ़  से  कोई  भ्रशण्डमेण्ट भराये

 या  इस  को  वापिस  कर  के  कोई  कम्प्रीहैन्सिव

 बिल  लायें,  तब  ठीक  होगा,  नहीं  तो  हम  को

 लगता  है  कि  यह  लज्जाजनक मोर  हास्यास्पद
 बात  होगी,  हिपो केसी  होगी,  दुनिया  को

 दिखाना  चाहते  हैं  कि  हम  भी  रंग-भेद  के

 विरोधी  हैं,  लेकिन  इस  से  सच्चाई को
 ढांक  नहीं  संकते  ।
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 ।  am  glad  that  I  have  been  able  to
 associate  myself  with  the  adoption  of
 a  Bill  of  this  nature,

 In  the  Statement  of  Objects  and
 Reasons,  it  has  been  clearly  stated
 that  this  international  convention  de-
 clares  that  Apartheid  is  a  crime
 against  humanity.  It  has  further
 gone  to  say  that  the  practices  of
 Apartheid  and  other  acts  which  fol-
 lowing  from  this  system,  namely,

 discrimination,  s@gregation
 constitute  a  grave  threat  ४  inter-
 national  peace  and  security.

 Sir,  this  has  been  stated  and  I  think
 the  entire  House  and  the  nation  as  a
 whole  will  endorse  the  Government
 of  India’s  view  in  regard  to  the  -
 cy  of  Apartheid  pursued  in  South
 Africa  and  I  also  endorse  that  view.

 But,  I  have  got  one  complaint  to
 make,  The  complaint  is  precisely
 that  the  Government  have  failed  to थ
 x  adequately  commensurate  mea-
 sures  to  upholq  this  noble  principle
 that  our  country  and  the  nation  has
 upheld.  There  have  been  oscillations;
 there  have  been  vacillations  on  the
 ”  o  the  Government  in  the  matter

 of  upholding  this  principle  and  con-
 aa  the  particular  State  which
 is  responsible  for  institutionalising
 the  system  of  -

 Sir,  there  is  no  doubt  that  South
 ,  Africa  is  a  racist  State  and  ४  practi-~

 sing  Apartheid,  There  is  not  a  shred
 of  doubt  about  it.  But  while  we  con-
 a0  the  practices  of  South  Africa,

 +  1e  eonveniently  ignore  or  rather  wish
 away  the  complicity  of  the  Western
 countries,  particularly  the  United
 States  of  America  in  backing  this  ra-

 -  -  ०  a

 Sir,  it  is  well  known  that  South
 a4  regime  exists  today  because  of
 the  material,  economic,  political  and
 cothmercial  assistances  offered  by  the
 United  States  of  America  in  particular
 and  other  Western  countries,  It  is  well

 known  that  it  ig  the  United  States  of
 -  नेही  -  Western  e०
 tries  which  vetoed  down  the  -
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 Council  Resolution  urging  for  or
 asking  for  the  economic  sanction
 against  South  Africa.  As  a  matter  of
 fact,  these  countries  are  assisting
 economically,  politically  and  in  all
 possibte  ways  to  prop  up  the  South
 African  regime  on  racialism.  The
 United  States  as  well  as  some  म०-
 ern  countries  are  not  against  the  po-
 licy  of  Apartheld.  2  became  evi-
 dent  because  they  boycotted  the  Con-
 ference  against  Apartheid  held  in
 Paris  last  April.  From  that  it  is
 clear  that  they  are  not  agreeable  to
 condemn  the  racist  regime  in  South
 Africa.  South  Africa  has  been  all
 along:  violating  the  UN  Resolutions,
 directions  and  they  are  acting  in
 flagrant  violation  of  the  UN  Charter
 and  they  are  going  very  well  marrily.

 I  want  to  bring  to  your  notice  a
 perceptible  change  in  the  policy  of
 the  United  States  Reagen  Adminis-
 tration.  The  United  States  of  America
 is  working  round  the  clock  to  nullity
 or  sabotage  the  United  Nations  Plan
 to  solve  the  Namibian  problem  and
 ensure  independence  to  them.

 The  United  States  of  America  hag
 let  it  known  to  the  world  that  they
 are  not  going  to  condemn  South  Af
 -  8  a  racial  State  or  practising
 apartheid.  As  a  matter  of  fact,  their
 attitude  is  softening  towards  South
 African  regime,  They  have  decided
 recently  to  send  back  the  military
 personnel  to  Seuth  Africa  and  are
 also  willing  to  restore  the  supply  of
 nuclear  fuel  te  South  Africa  which
 wes  stopped  during  the  regime  of
 Carter,  Therefere,  the  United  States
 af  America  are  going  out  in  all  -०
 sible  ways  to  buttresg  this  2  re-
 aime

 My  complaint  against  the  Govern-
 ment  is  that  there  has  not  been  strong
 enough  campaign  on  the  part  of  the
 Government  of  India  in  the  interna-
 tional  forum  to  see  that  the  attitude
 of  the  United  States  of  America  and
 other  western  countries  is  a
 from  the  intergational  forum.  There
 hag  pot  been  any  adequate  step  taken
 by  the  Government of  India  in  this  di-
 -०.  That  is  precisely  my  complaint
 against  the  Government.
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 The  latest  crime  of  South  Africa  is
 that  they  attacked  the  people  of  An-
 gola.  They  have  moved  75  km.  deep
 into  the  territory  of  Angola  and  con-
 ducted  an  act  of  aggression  in  all
 possible  ways.  But  the  United  Sta-
 tes  are  not  willing  to  condemn  this
 act  of  aggression,  The  western  coun-
 tries  are  not  in  a  mood  te  condemn
 this  act  of  aggression  on  the  territory
 ef  Angola,  Of  course,  the  Govern-
 ment  of  India  has  expressed  a  view
 that  it  is  not  justified.  I  want  that
 the  Government  of  India  should  mo-
 bilise  international  public  opinion
 against  this  policy  of  support  by  the
 United  States  of  America  and  other
 western  countries  to  buttress  the
 South  African  racist  regime.

 Therefore,  we  xa  not  end  up  by
 the  adoption  of  the  ४  Much  re-

 mains  to  be  done  and  it  is  to  be  done
 by  constantly  building  up  interna-
 tional  public  opinion  against  the

 South  African  regime  and  those  c.
 tries  which  are  practising  apartheid.
 Therefore,  let  the  hon.  Minister  know
 the  House  what  steps  and  what  policy
 he  18  going  to  adopt  in  order  to  create
 public  opinion  in  the  international
 arena  to  see  that  the  system  of  appar-
 aed  is  abolished  for  all  time  to
 come;  and  we  should  also  express  our
 solidarity.  We  should  give  not  only
 moral  support,  but  if  possible  some
 material  support  to  the  freedom  figh-
 ters  in  Angola,  Mozambique  and  Na-
 2o  and  that  is  also  the  policy  of
 the  Government  of  India.  There  is
 no  doubt  about  it.  We  cannot  ade-
 quately  help  the  freedom  fighters
 merely  by  expressing  our  solidarity
 or  sympathy.  86.  the  Government
 Should  take  certain  steps  in  giving
 them  material  assistance  in  the  matter
 of  winning  their  freedom.

 थी  पीयूष  निरकी  (श्रलीपुरदार  )  :

 सभापति  महोदय,  यह  जो  रगभेव  के  अपराध

 के  दमन  कौर  दण्ड  से  सम्बन्धित  प्रन्त राष्ट्रीय
 कवलगे को  प्रभावी  करने  बाला  विधेयक
 सरकार की  तरफ  8  लाया  गया  है,  में  उस

 AUGUST  आ  1961  (Uniteg  Nations
 Convention)  Bill

 का  समर्पन  करता  हूं  किन्तु  मुझे  संदेह

 है  कि  हमारी  सरकार  नें  इस  विधेयक  को
 लाने  में  जितनी  तत्परता  दिखाई  &  उस
 awe  में  वह  उतनी  सीरियस है।  उस  में
 इतनी  सीरियसली है.  इस  में  मुझे  संदेह

 हैं  ।
 पार्लियामेंट  में  थो  कानून  बनाने

 की  शक्त  है  धौर  यहाँ  कानून  बनते  ही  जाएंगे
 किन्तु  कानूनों का  कहां  तक  पालन  किया
 जाता  है  यह  कहना  बड़ा  मुश्किल  है  ।

 हमारे  देश  में  इतने  कानून हैं  कि  कौन
 eM  कहां पड़ा  हैं  यह  कोई  नहीं  जानता ।
 बड़े है  बड़ा  वकील भी  उनको खोज  कर  नाय

 दिला  सके  यह  उसके  लिए  संभव  नहीं  है  ।
 इन  कानूनों का  पुलिंदा  बढ़ता  ही  जा  रदा  है।
 यह.  एक  भी  कानून बन  जाएगा।  इसमे

 ज्यादा  कूछ  नहीं  होगा  ।

 मेरे  कहने  का  मतलब  यह  हैं  कि  दुनिया

 के  सारे  देश  रंगभेद नीि  का  किरोध  कर  रहे

 ने  इसलिए  हमें  भी  यह  दिखाना  हूँ  कि  इम  भी
 रंगभेद  की  नीति  के  विरोधी  हैं  ।

 मुझे जाद  श्राजाता है  कि  एक  प्रस्ताव  लाया

 गया कि  चुप  रहो ।  दुसरे नें  भी  ।
 प्रस्ताव  लाया कि  चुप  रही  ।  ब्ीसरे ने : ने  :

 थ
 प्रस्ताव लाया  कि  चप  रही  ।  जब

 चुप  रहो,  चुप  रहो  का  प्रस्ताव  लाये

 पिन  शून

 हो  गया ।  यही  बात  यहाँ पर  हो  रही
 है ं।

 दोषी  ठहराया जा  सकता है  ।  कोई सी

 ब्राह्मण  कहं  पर  जा  कर  रह  सकता  है  लेकिन
 झगर  पमम  का  ट्राइबल  कहीं  पर  जा  कर
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 रहता  है  तो  वह  ट्राइबल  के  नाम  से  नहीं
 रह.  सकता |  अ्गर  वह  दूसरी  जगह

 जाएगा  तो  दूसरे  नाम  से  रहेगा,  पंजाब  में
 जाएगा...  ऐ  वह  बोफेठ  लेबर के  नाम

 से  रहेगा  क्योंकि  ट्राइबल  जाति को  आपि-

 शियल  रिकगनीशन नहीं  है।  यह  खतरनाक

 बात है  ।

 man  में  बाइबल जाति  के  लोग  40

 लाख  हैं  जिनको
 कि  ट्राइबल सुची  में,

 जाना

 चाहिए था  ताकि  वे  ट्राइबल  की  सुख-सुविधा
 पा  सकें ।.  वें  लोग  हमारी सूची  में  नहीं  श्री

 सके  इसलिए  वहां  हम  सरकार  भी  नहीं  चला
 सके  ।  यह  बात  पहले  हमारे  विचार  करने

 की  है  ।  हम  इंटरनेशनल क्षेत्र  में  यह

 कहने  जा  रहे  हैं  कि  हम.  रंगभेद  नीति  के
 बहुत  बड़े  विरोधी  हैं  ।  हम  दुनिया को
 यह  दिखाना  चाहते  हू  कि  हम  इसके  खिलाफ

 नहीं  शुद्ध  करते  हूं  ?  हिन्दुस्तान  में  जो

 इतना  जातिवाद है.  धर्मं के  नाम  से  रेजिमेंट

 है,  क्या  यह  रंगभेद  नहीं  है  ?  इस  किस्म  से
 जाति के  नाम  फर  रेजिमेंट को  ठीक  करना  क्या

 बहत  जरूरी  नहीं  है
 ?

 Example  is  better  than  precept.

 इस  बात  को  कहने  के.  लिए  जहाँ
 हम  तैयार  हों  वहां  हमें  भ्र पने मैं  सुघार

 लानें  की  भी  चेष्टा करनी  चाहिए  ।  हमारे
 यहाँ जो  भी.  सोशल  संस्थाएं  थ.  दूसरी

 संस्थाएं  इस  काम  को  करती  हों,  इस  प्रकार

 की  कुरीतियों को.  क्टाने  की  चेष्टा कर

 रही  हो  उन्हें  हमे  ज्यादा  है  ज्यादा  प्रोत्साहन
 देना  चाहिए कौर  हमें  प्रिया  उम्दा से  अ्याा

 समय  इस  काम  में  लगाना  चाहिए  ।  हमें

 (United  a०  406
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 ऐसे  कानूनों को  ब्वाा  से  ज्यादा  लाना
 चाहिए  जिनमें  कि  ऐसे  भ्रपराधों  के  लिए

 सजा  देनें  कौ  व्यवस्था हो।  अ्पर  हम  ऐसी

 व्यवस्था  करते  तो  में  इस  बिल  का  कौर

 ज्यादा  पूरे  दिल  से  समन  करता  ।  वैसे  इस

 बिल  में  करने  को  कुछ  नहीं  है,  जो  कु०  भी

 य  पर  हो  रहा  है  क  दिखाने  के  लिए हो
 रहा  है  ।  फ़िर  भी  यह  एक  गुन्मा  है

 इसलिए में  इसका  समर्थन  करता हूं  और
 आपका  ज्यादा  सम०  न  लेकर  धन्यवाद

 देता  ।’

 थी  सूर  लिह  (फिल्लौर) :
 गांधी  जी  ने  कहा  है  “--

 “T  shall  work  for  an  India  in  which
 the  poor  shall  feel  that  it  is  their
 country  and  in  whose  making  they
 have  an  effective  voice,  an  India  in
 which  there  is  no  high  class  or  low
 class  of  people,  an  India  in  which
 all  the  communities  shall  live  in  hat
 mony.”

 क्या  सारे  हैरानी में  रह  एहि हे?  माज
 महत्मा.  गाँधी  के  उसूलों  पर  कोई  -परमल
 नहीं हो  रहा है  ;  रोज  समाचार मात

 हैं  कि  यहाँ  इतने  भ्रामक मर  गए--  वहाँ

 way  आदमी  मर  गये  ।  राज  हमारे  यहाँ

 पर  यह  हालत  हो  गई  है
 ।

 महात्मा  गाछी  भी
 चले  गये,  जवाहर  लाल  जी  भी  चले  गये,
 कोई  आदमी.  लाइट  दिखाने  वाला

 नहीँ  रह
 गया  ।

 सिनी  इंदिरा  गांघी  जौ  रह

 गई  हैं.  उनको  भीं  लोग  मिस-लौड कर  रहे
 है,  .  कोई  ठीक.  बात  नहीं

 बताता |  इसका

 नतीजा  यह  हैं  कि  हिदुस्तान  में  गरीब-
 हरिजनों की  बुरी  हालत  है  ।  जब  हिन्दु-
 स्तान

 में  बुरी  हालत  है  जो  बाहर  कया
 अच्छी

 हालत  होगी  ?.  गरीबों को  जो  तकलीफें

 हिन्दुस्तान में  हैं  पी  कहीं  नहीं  हैं  ।  पहने
 जो  हमारे  नीम्रे थे  उनसे  मारी  दुनियाँ
 कॉँपती थी  राज  जो.  लीडर  हैं,  उनका
 कोई  भ्र सर  नहीं  है,  हमारे  मकवाना!  न
 हैं,  उनका  कोई  असर  नहीं  हैं।  पहले जो
 लीडर थे  उनका  पसर  होता  था--  कोई



 407  =  स ती-तफूलनीसेत

 [oh  सुन्दर  re
 आदमी  उनकी  तरफ  देख  नहीं  सकता  था  ।

 हरिजनों और  गरीबों की  हालत  क्यों  खराब,
 है,  क्योंकि  वीसी  भी  कानून  पर  कमल  नहीं
 हो  रहा है  ।  कानून  भा  बनाते हैं  पर
 उन  पर.  अमल  नहीं  होता  है  ।

 “बाहर  मियां  पांच  हमारी--घर  में

 बीबी  करमां  दी  मारी  ”

 श्राप जो  मरज़ी  कर  लें--सारे  आदमी
 निस  लीड  कर  रहे  हैं  जब  देश  में  गरीबों
 की.  शौर  हरिजनों  की  बुरी  हालत  है  तो
 बाहर  झटका  क्या  जोर  पड़ना  है  ।  हिन्दु-
 स्तान  के  बाहर  न्नापकी बात वात  किसने  सुननी
 है।

 मैं  इस  बिल  का  समधन  करता  हूं,  इसमें
 कोई  नक  सहीं  है,  नेकि  इस  वक्त  जो
 गरीब-हरिजनों  की  हालत  है,  इसकी  वजह

 यह  है  कि  कोई  भ्रामरी  उनकी  बात  सुनने

 वाला  नहीं  है
 ।

 कोई  बड़ा  लीडर  नहीं  रह
 गया है,  जो  थे  वे  मर  गए,  कुछ  इधर
 चले  गए,  कुछ  उधर  चले  गए  ।  मापकों

 पता  लगेगा  जब  श्राप  दुबारा  इलेक्शन  में

 मएंगे  ।  सच्ची  बात  मैं  ज़रूर  कहूंगा  ।

 गरीबों की  बुरी  हालत है,  यहां  तक
 जो  हरिजन  अफ़सर  हैं,  उनके  रिकार्ड

 खराब  किए  जाते  हैं  ।  म्रब  किससे  कहें, ”
 किसके  सामने जा  कर  रोएं  |

 AUGUST  31,  1981  (-4  Natione  408
 Convention)  Bilt

 हैं  ।  ुस  कु०  महीं  कर  हो  है  ।  जब
 तक  कोई  लीकर  नहीं  जाएगा,  तब  तक  काम

 नहीं  हो  सकता ।

 werent  गांधी  प्ीर  जवाहर  लाल  नेहरू

 के  पीछे  लोग  भागते थे,  उनकी  बात  मानते

 थे,  मब  भी  जब  तक  कोई  हमारा  लीडर  नहीं
 होगा, तब  नक  काम  नहीं  हो  सकता  ।  हमारी
 सरकार  को  सही  नक्शा.  रखना  चाहिए,
 आपने  ही  सारे  काम  करने  हैं,  श्रपोजीकन

 ने  कुछ  महीं  करना  है  ।  “जो  यहां  भूखा
 वह  लाहौर  में  भी  भला

 ”
 जब  यहां  पर

 हालत  खराब  हैं  तो  बाहर  भी  हालत  प्रक्ी

 नहीं  होगी  ।  मैं  चाहता  चूंकि  गरीबों की

 मदद  करनी  चाहिएं,  कानूनों  पर  कमल  होना
 चाहिए,  जब  यहां  उनकी  हालत  अच्छी  होगी

 तो  बाहर भी  हालत  पच्छी  हो  जाएगी  |

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ?.  ।.  NARASIMHA
 KAO):  Sir,  Twelve  hon.  Members
 have  participated  in  thig  debate  and  I
 would  express  my  gratitude  to  all  of
 them  for  the  views  they  have  express.
 ed  both  on  the  Bill  and  otherwise.  I
 may,  however,  be  forgiven  if  I  prefer
 to  confine  my  reply  to  the  Bill  itself
 and  to  the  extent  the  provisions  of  the
 Bill  have  been  eommented  upon,

 This,  as  ।  had  submitted  to  the  House
 at  the  beginning,  is  not  a  ease  of  delay
 ऑ  -  “  4  The  delay  that  has
 occurred  is  not  intentional  on  the
 part  of  the  Government.  The  first
 introduction  of  the  Bill  had  taken
 place  -  0e  year  of  India  accept-
 ing  the  Convention,  it  was  in  1978  that
 the  8  had  been  introduced.  For
 various  reasons  it  was  not  found
 Possible  to  fit  it  into  the  legislative
 programme  of  Perliament  then.  Mean-
 while  Parliament  was  digsolved  and
 after  the  new  Parliament  came  into
 being,  the  Bill  was  introduced  once
 ae  at  -०  केश51.  Even  after  that
 it  has  taken  more  than  a  year  because,
 as  ।  re  out,  we  were  again  not
 in  a  -  -  घैल लपच०्ऐेक दढ  ।  ।  the
 last  Seasion  in,  spite  of  our  efforts  to
 do  so.  ।  a  glad  that  this  time  we
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 have  been  able  to  bring  this  Bill  for
 discussion  and  we  will  be  passing  it
 shortly,

 Sir,  the  purport  of  the  Bill  is  very
 limited  and  pointed,  There  was  a
 Convention.  rndia  berame  a  party  to
 that  Convention.  As  a  corollary  to
 becoming  a  patty  to  the  Convention,
 we  have  to  make  the  relevant  portions
 of  the  Convention  part  of  our  Statute.
 That  is  the  limitéd  purpose  of  the  सपा,
 The  Convention  that  was  accepted  by
 the  United  Nations  was  fully  aaee6
 ed  to  by  us  and  therefore,  it  becomes
 our  responsibility  to  make  this  our
 own  law,  to  adopt  the  relevant  por-
 tions  of  the  Convention  because  it
 stands,  the  Convention  is  of  the  United
 Nations  and  it  cannot  be  acted  upoh
 in  this  country  until  it  assumes  the
 form  of  a  law  to  be  passed  by  this
 august  House,  this  Parliament,  and  it
 is  only  for  that  purpose  that  in  clause
 2  it  hag  been  clearly  stated:

 “Notwithstanding  anything  to  the
 contrary  contained  in  any  other  law,
 such  of  the  provisions  of  the  Intér-
 national  Convention  on  the  Sup-
 pression  and  Punishment  of  the
 Crime  of  Apartheid  as  are  set  out
 in  the  Schedule,  shall  have  ८
 force  of  law  in  India.”

 So,  the  idea  is  that  such  of  the  pro-
 visions  that  are  relevant  to  our  condi-
 -४  ८८०  ad  relevant  from  the  -
 of  view  of  legislatability  have  to  be
 brought  into  a  law  ahd  they  have  to

 be  givén  the  force  of  law  in  this  -
 try.  In  the  Schedule  the  relevant
 portions  from  the  Convefttion  have
 been  given  verbatim.  It  would  not  be
 |. 2 14::2 इव चयन  fhr  ८  it  would  sot  be  onen
 to  us  ae  legislating,  to  change  the
 wording  of  the  Convention  itself.  We
 have  to  accept  it  as  the  provisions  of
 the  Convention  stand  in  the  original.
 A  point  has  been  raised  why  certain
 provisions  have  been  left  out;  that  is
 why  I  pointedly  made  &  reference  to
 the  relevant  provisions,  Shri  Daga
 raised  the  question  of  sub-elauses  (0)
 and  (d)  which  accerding to  him  should
 not  have  been  omitted.  I  would  like
 to  respectfully  submit  te  the  House

 that  in  their  nature  the  म
 sions (ce)  and  (हैं)  cannot be  4  subject
 matter  of  by  this  Purlia-
 ment.

 बट)  -  -  follows:

 “Legislative  measures  and  other
 measures  included  to  prevent  a
 racial  group  or  groups  from  parti-
 eipation  in  the  political,  social,  eco-
 nomic  and  cultural  life  of  the  coun-
 try,  etc.  4'

 (८)  dealg  with  legislation.  How  is  it
 possible  for  us  to  legislate  on  the
 possible  legislation  of  any  country?
 1  is  just  not  possible.  Therefore,  we
 hag  to  delete  (८).

 (a)  reads  ०  follows:

 “Any  measures  including  legis-
 lative  measures  divide  the  popula-
 tion  along  racial  lines  py  the  crea-
 tion  of  separate  reserves  and  8०
 tos  for  the  Members  of  the  racial
 ड्टाणाछ  or  groups;  the  prohibition  of
 mixed  marriages  among  members
 of  the  various  racial  groups.”

 2  again  consists  of  measures  which
 could  be  taken  either  by  a  soveriegn
 Government  or  by  a  sovereign  legisla-
 ture.  On  either  of  these  two,
 this  Parliament  cannot  legislate.
 Therefore,  these  two  -०  -

 left  out,  advisedly,  We  have  examin-
 ed  the  matter  in  all  its  aspects  and  it
 has  been  found  that  a  jegislative pro-
 visie,;  which  ao  have  sought  to
 cover  these  two  provisions  would
 -०  -0  have  become  infructuous.
 Since  we  do  net  want  this  infructuous
 legislation  or  infructuoug  provision  in
 this  ह रिक ि क ण लवस ६4.1  -०  two  have  been
 left  out.

 Another  point  which  has  been  rais-
 ed  after  very  good  speeches  on  the
 undesirability  of  apartheid  and  prac-
 tices  relating  thereto  and  the  brave
 struggle  of  the  people  of  South
 Adrica—Namibia,  ठ  .  that  Govern-
 ment  of  India  should  not  only  give

 moral  support  which  we  have  been
 giving  for  decades  but  we  should  also
 give  material  support.  I  am  glad  to
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 inform  the  House  that  we  are  also  giv-
 ing  material  support  to  the  extent
 posible.  When  I  was  in  Algiers  for  the
 meeting  of  the  Non-aligned  Coordinat-
 ing  Bureau  on  the  question  of  2
 bia,  ।  had  occasion  to  make  an  an-
 nouncement  on  behalf  of  the  Govern-
 ment  on  something  which  we  consi-
 dered  pecessary  and.  possible  under
 the  circumstances.  And  [  a8r  also
 inform  the  House  that  it  was  very
 greatly  appreciated.  We  are  in  constant
 touch  with  the  leaders  of  the  ANC
 and  SWAPO.  Almost  every  time  I
 go  either  to  New  York  or  to  any  of
 the  African  countries  we  do  get  in
 touch  with  the  representatives  of
 SWAPO  or  ANC  in  that  particular
 capital.  They  also  try  to  get  in  touch
 with  us  and  it  has  never  happened
 that  we  have  missed  each  other,  We
 are  in  constant  touch,  A  SWAPO
 office,  as  has  ben  pointed  out  has  been
 allowed  to  be  opened  in  Delhi  and,  we
 will  try  to  give  them  all  facilities  that
 could  be  given  by  the  Government.  S
 all  these  things  are  going  on.

 The  point  is  well  taken  that  we
 should  go  to  their  help  to  the  extent
 possible  and  the  point  has  been  no-
 ted.  2  is  being  acted  upon.

 In  regard  to  the  procedural  aspect,
 which  happens  to  be  the  subject  mat-
 ter  of  one  of  the  amendments  given
 by  Shri  Daga,  I  would  like  to  submit
 that  we  have  made  a  penal  provision.
 A  penal  provision,  unless  otherwise
 stated,  is  procedurally  subject  to  the
 Criminal  Procedure  Code.  If  there
 is  a  special  procedure  in  the  law
 itself,  then,  to  that  extent,  the
 Criminal  Procedure  Code  may  not  ap-
 ply.  But  if  there  s  no  special  90ee
 dure,  automatically,  the  provisions  of
 the  Criminal  Procedure  Code  apply.
 Here  is  ०  penal  provision.  We
 have  stated  what  the  crime  is  and
 also  what  the  punishment  for  the
 crime  is  going  to  be,  If  these  two
 provisions  are  made,  automatically,
 the  procedure is  that  of  the  Criminal
 Procedure  Code.  This  also,  we  have
 examined  ४  all  its  aspects.  I  am
 -4  that  there  is  no  need  of  ac-
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 eepting  the  amendment  which  he  has
 tabled.

 In  regard  to  the  third  amendment
 which  he  has  given,  providing  that
 whenever  an  amendment  is  made  in
 the  4e  which  naturally,  will  be
 made  corresponding  to  an  amendment
 म  x८  Convention,  the  copies  of  the
 Gazette  Notification  should  be  placed
 on  the  Table  of  the  House.  I  have
 absolutely  no  hesitation  in  accepting
 it  because  this  sovereign  Parliament
 has  a  right  to  know  what  amend-
 ments  have  come  from  time  to  time.
 The  only  reason  why  it  was  not  con-
 sidered  necessary  was  that  this  Con-
 vention  is  not  likely  to  be  amended.
 So,  it  is  more  or  less  an  academic
 question.  Even  50,  since  Mr.  Daga
 has  brought  an  amendment,  I  have  no
 reason  to  reject  it;  I  have  no  reason
 to  refuse  it.  Let  the  amendment  be
 carried;  I  am  prepared  to  accept  it.

 I  think,  I  have  covered  all  the
 Points  subject  to  the  framework  which
 1  had  placed  before  myself.  I  would
 only  like  to  state  that  the  effect  of  this
 legislation  will  be  that  whenever
 practices  contained  in  the  provisions
 of  apartheid.  as  they  are  practised
 as  they  are  in  force  in  South  Africa,
 are  practised  in  our  country,  they
 become  punishable,

 Now,  it  has  been  pointed  out  that
 apartheid  has  not  been  defined.  Ap-
 artheid  is  not  just  one  word,  as  has
 been  pointed  out.  Aparthtid  is  a
 practice.  It  is  sanctified  by  law  and
 that  is  where  the  difference  comes
 in.  As  has  been  pointed  out  by  Mr.
 Indrajit  Gupta,  apartheid  is  not
 something  of  just  one  practice.  It  is  a.
 whole  bundle  of  practices  as  a  result
 of  being  sanctified  by  law  in  South
 4.  So,  it  has  certain  connota-
 tions  which  we  cannot  bring  in  here
 just  by  giving  a  definition,  There-
 fore,  the  Convention  very  clearly
 states:

 “the  term  ‘the  crime  of  apartheid’,
 which  shall  include  -similar  policies
 and  practices  of  racial  segregation
 and  discrimination  as  practised  in
 southern  Africa.”
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 So,  it  ig  such  a  wide  concept that  it
 had  to  be  quoted  as  such  from  the
 Convention  and  we  had  to  take  the
 phraseology  of  the  Convention  itself
 in  the  Schedule.  :  4  not  possible
 either  to  describe  it  or  to  define  it.
 Therefore,  what  we  have  to  see  is,
 if  there  is  a  complaint  in  this  coun-
 try  that  such  and  such  a  person  has
 committed  an  offence  under  the  law,
 then  the  investigating  authority  will
 have  to  see  whether  the  act  commit-
 ted  comes  within  the  scope  of  what
 ig  being  practised  in  South  Africa
 under  the  law  of  that  country.  That
 is  what  the  investigation  authority
 will  have  to  satisfy  itself  about.  Then
 it  becomes  an  offence;  it  becomes
 punishable.  That  is  how  the  proce-
 dural  matters  will  take  care  of  them-
 selves,

 As  I  said  since  this  is  a  special
 legislation  to  which  we  cannot  add
 from  our  side,  its  scdpe  cannot  be
 extended  beyond  what  it  is.  There
 has  been  a  suggestion  that  its  scope
 should  have  been  extended.  I  would
 like  to  state  that  it  is  just  not  possible
 to  extend  the  scope  of  this  particular
 piece  of  legislation  because  it  ig  bas-
 e4  0e  another  Convention  and  that

 ४  Convention  is  of  limited  scope,  With-
 out  commenting  on  the  other  views
 expressed  by  my  8०  friends,  I
 would  like  to  state  that  there  is  no-
 thing  controversial  about  this  8a
 We  have  done  what  we  consider  is
 proper  and  as  Hon.  Members.  are
 aware,,  starting  from  Gandhiji  right
 up  today,  we  have  never  been  lagg-
 ing  behind  in  our  fullest  support  and
 help  to  the  cause  of  the  South  African
 People,  the  Namibian  nennle  and
 all  those  who  are  the  victims  of
 practices  such  as  apartheid  and  we
 shall  continue  to  help  them  and  to

 wstand  by  them  until  the  problem  is
 solved  once  and  for  all,

 Thank  you  very  much,

 I  would  like  to  commend  the  Bill
 for  the  acceptance  of  the  House.

 S9ा  INDRAJIT  GUPTA  (Basir-
 hat):  The  Hon.  Minister  made  a  very
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 welcome  statement  here  that  we  are

 giving  not  only  moral  but  material
 a  to  the  aa  possible  to  the

 people  of  Namibia  and  South  Africa.
 I  got  an  impression,  may  be  wrongly
 tha;  regarding  this,  when  he  was

 speaking  at  the  meeting  of  the  non-
 aligned  Bureau  at  Algiers,  perhaps,
 he  spelt  it  out  a  little  more  than  he
 is  prepared  to  take  this  House  into
 confidence.

 SHRI  ?.  ए.  NARASIMHA  RAO:
 It  is  a  question  of  failing  memory.
 Nothing  more.

 SHRI  r  GUPTA:  Failing
 memory?  ।  xe  spelt  it  out  there,  he
 can  spelt  it  out  in  the  sovereign  Par-
 liament.

 SHRI  ?.  ए,  NARSIMHA  RAO:
 Yes,  Sir.  |]  can  certainly  spell  it  out.
 There  is  no  secret  about  it,  But,  at
 the  moment,  as  1  say,  in  all  sincerity
 I  am  telling  you  that  I  do  not  re-
 member  this  figure.

 MR,  CHAIRMAN:  There  is  no
 question  of  willing.  The  periog  has
 lapsed.  Now  he  just  does  not  reme¢m-
 ber  the  exact  figure.

 SHRI  INDRAJIT  GUPTA:  Can  he
 not  remember  what  material  aid  we
 had  give?

 SHRI  ?.  आ.  NARASIMHA  RAO:
 ‘Material’  means  in  the  shape  of  mon-
 ey.  I  did  announce  a  figure.  I  do  no*
 want  to  quote  a  wrong  figure.

 SHRI  INDRAJIT  GUPTA:  Is  it
 money?

 SHRI  ए.  ए,  NAR'ASIMHA  RAO:  Yes,
 money.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  give  effect  to  the
 International  Convention  on  the  5r
 pression  and  Punishment  of  the  Crime
 of  Apartheid,  be  taken  into  conside-
 ration”.



 MR.  CHAIRMAN:  Now,  we  फी
 take  up  clause  by  clause

 a
 थ  -  2

 Clause  2—(Application  ७  -  -
 शव 01,  Convention  on  the  -०
 -  o४  Punishment  of  the  Crime  of

 Apperthetd)

 SHRI  MOOL  CHAND  DAGA:  I  beg
 to  move:

 Page  1,  after  line  18,  -

 “03  All  such  amendments  shall  be
 laid  on  the  Table  of  both  the  Houses
 of  Parliament  as  early  as  possible.”
 (3)

 Will  the  hon,  Minister  say  something
 On  this?

 SHRI  ?..  NARASIMHA  RAO:  The
 wording  of  the  amendment  needs  a
 little  polishing.  So,  with  your  :e
 sion,  I  would  like  to  move  an  amend-
 ment  to  the  same  effect  and  I  will  give
 you  the  new  amendment,

 His  amendment  is  that  it  should  be
 placed  on  the  Table  of  the  House.  I
 will  give  the  amendment.

 I  beg  to  move:

 “Page  1,  after  line  18,  insert—

 “Every  notification  issued  under
 sub-section  (४)  shall  be  laid,  ag  soon
 as  may  be  after  it  is  issued,  before
 each  House  of  Parliament.”  (7)

 This  is  the  standard  phraseology  that
 we  पहर,  ल  that  1  have  anything  to
 differ  from  what  he  said.  This  is  the
 standard  phraseology.  So,  I  am  giving
 this  in  this  form.  He  will be  kind
 enough  to  withdraw,

 SHRI  100  ‘  DAGA:  Yea,
 Sir.

 MR.  CHAIRMAN:  18  it  the  pleasure
 of  the  House  that  the  amendment mov-
 ed  by  -ं  Mool  o४  -  -  -
 drawn?

 AUGUST -  1961
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 Amendment No.  3  was,  by  -

 withdrawn.  प

 MR.  CHAIRMAN:  Now  the  amend-
 aea  moved  by  the  Minister.

 SHRI  म.  ८.  SHEJWALKAR  (@wa-
 10१) :  Please  r4  the  amendment,
 Sir.  have  to  say  a  few  ‘words.

 2.  CHAIRMAN:  This  is  the  ame
 endment  moved  by  the  Minister:

 “Ryery  notification  issued  under
 sub-section  (2)  shall  be  laid,  as  soon
 as  may  be  after  it  ig  -  -
 each  House  of  Parliament.”  [क

 SHRDI  म.  ८.  SHEJWALKAR:
 Actually  this  section  2  and  sub-
 clause  2  gives  power  to  the  government
 to  enlist  more  offences.  I  do  not  know
 whether  the  learned  Minister  will  ०
 prove  of  it  because  it  is  as  good  as  giv-
 ing  a  different  definition  to  Section  3
 because  whatever  the  offences  punish-
 able,  are  mentioned  in  sections  2  and
 3.  If  any  further  offence  is  to  be  add-
 ed,  I  think  the  power  should  not  be
 left  to  the  Government  only,  even
 though  as  per  the  decision  of  the  Sub-
 ordinate  Legislation  Committee,  they
 ate  to  be  [1:51  on  the  Table  of  the
 80.  o0  far  as  the  amendment  ir
 woncerned,  by  itself  it  is  all  right  -
 cally  but  whether  this  power  skould-—-
 remain to  bring  offences  afresh -  -
 question.

 SHRI  ?.  ।.  NARASIMHA  x0  I
 have  already  explained  that  the  amend-
 ment  wil]  come  here  only  when  a  ०
 responding  amendment  comes  in  the

 Convention.
 That  is  all.  We  are  not.

 going  40  bring  any  amendment  on  our
 own.  2८  amendment  first  comes  into
 the  Convention  and  then  consequently,
 it  comes  here.  So  it  is  not  a  fresh  -
 of  legislation.  What  is  being  sald  ts
 that  if  there  is  an  amendment  there,
 please  issue  a  notification  adding  to  it
 or  amending  it.  Now,  according  to
 Mr.  Daga,  it  will  come  before  the
 Houses  of  Parliament.

 SHRI  स.  :.  SHEJWALKAR:  Thank
 you,  it  is  all  right,
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 MR.  CHAIRMAN: The  question  is:

 “Page  1,  अ  ”  18,  -

 ‘(3)  Every  notification  issued  under
 sub-section  (2)  shall  be  laid,  as  soon
 as  may  be  after  it  is  issued,  before
 each  House  of  Parliament.’.”  (7)

 The  motion  was  adopted.

 S  MOOL  can  DAGA:  ।
 should  be  the  amendment  to  the  am-
 endment  I  have  moved.

 ्
 1.  CHAIRMAN:  Mr.  Daga,  you

 are  forgetting  that  your  amendment
 has  been  withdrawn  by  the  leave  of
 the  House.

 See  CHITTA  BASU:  Without  his
 consent.

 MR.  CHAIRMAN:  No,  with  the  con-
 sent  of  all.

 Now,  the  question  is:

 “That  clause  2,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to  the
 8

 MR,  CHAIRMAN:  Now  amendment ~ਂ  No.  4  of  Mr.  Daga  for  insertion  of  a
 new  clause—clause  2.

 Mr.  Daga,  ate  you  moving  it?

 SHRI  MOOL  CHAND  DAGA:  I  do
 not  move  this  amendment.

 MR.  CHAIRMAN:  You  are  a  wise
 person.

 Ciause  3—(Punishment  for  internatio-
 nal  criminal  responsibility)

 SHRI  MOOL  CHAND  DAGA:  I  beg
 move:  ~

 ~

 Page  2,  line  4,—

 for  “ten  years, and  shall  also  be
 liable  to  ०  substitute—

 “ten  years  or  shall  be  liable  to
 fine.”  (5),

 1900  ७  14
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 I  have  moved  this  amendment be-
 cause  they  say  that  the  imprisonment
 term  may  extend  to  ten  ”

 श्री  पियो नरसिंह  राव  :  नहीं, मह

 ठीक  नहीं  [।बाप  केवल  जुर्माना  दे  कर

 उस  को  छुड़वाना चाहते  है,  यह  ठीक

 नहीं है  ।
 SHRI  MOOL  CHAND  DAGA:  Some-

 times,  they  are  minor  offences.

 Sमa  P,  ।.  NARASIMHA  RAO:  No,
 Sir,  this  is  not  fair.  You  start  with
 capital  punishment  and  then  say

 “Or fine".  2  is  not  correct.

 MR.  CHAIRMAN:  x.  Daga,  are
 you  withdrawing?

 SHRI  MOOL  CHAND  DAGA:  2
 Sir,

 MR.  CHAIRMAN:  2  the  hon.
 Member,  Shri  Daga,  the  leave  of  the
 House  to  withdraw  his  amendment?

 SOME  HON.  MEMBERS;  १  ;

 Amendment  No.  5  was,  by  leave,
 withdrawn,

 1  CHAIRMAN:  The  question  is:

 “Thrt  Clause  3  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 MR.  CHAIRMAN:  There  is  no  am-
 endment  to  Clause  4.

 The  question  is:

 “That  Clause  3  stand  part  of  the

 The  motion  was  adopted,

 Clause  4  was  added  to  the  Bill,

 MR.  CHAIRMAN:  Now,  clause  ।.
 There  is  an  amendment  by  Shri  Daga.
 Are  you  moving.

 SHRI  MOOL  o  DAGA:  I  am
 not  moving.
 -  CHAIRMAN:  The  question  is:

 “That  Clause  5  stand  part  of  the
 ?'
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 The  motion was  adopted.

 Clause  5  was  added  to  the  Bill.

 MR.  CHAIRMAN:  7ne6  are  no
 amendments.  Clauses 6  and  7.

 The  question  is:

 “That  Clauses  6  and  7  stand  part
 of  the  Bill”.

 The  motion  was  adopted.

 Clauses  6  and  7  were  added  to  the  8४

 1  CHAIRMAN:  Now  we  take  up
 the  Schedule.

 The  question  is:

 “That  the  Schedule  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 The  Schedule  was  added  to  the  Bill.

 Clause  1—(Short  title  and  extent)

 MR.  CHAIRMAN:  You  may  move
 your  amendment,  Mr.  Minister.

 Amendment  made:

 Page  1,  line  9,—

 for  “1980”  substitute  “1981”  (2)

 (Shri  ।.  ५.  Narasimha  Rao)

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  1,  as  amended,  stand
 part  of  the  x.

 The  motion  was  adopted,

 Clause  1,  as  amended,  was  added  to  the
 8

 The  Enacting  Formula,

 MR.  CHAIRMAN:  There  is  a  0०
 ernment  Amendment—No.  1.

 Amendment  made:

 Page  1,  line  8.

 for  aa  substitute—

 “Thirty-second”  (1)

 (Shri  ।.  ।.  ऑa  Rao)

 The  motion  was  adopted.
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 MR.  CHAIRMAN:  The  question  is:

 “That  the  Enacting  [  ०4
 amended,  stand  part  of  the  Bill”.

 The  motion  was  adopted.

 The  Enactiny  Formula, as  amended,
 was  added  to  the  Bill.

 MR.  CHAIRMAN:  There  are  no  am-
 eae  to  the  Preamble  and  the
 Title.

 The  question is:
 “That  the  Preamble  and  the  Title

 stand  part  of  the  Bill”.

 The  motion was  adopted.

 The  Preamble  and  the  Title  were
 added to  the  Bill.

 17  hrs.

 SHRI  P,  ।.  NARASIMHA  RAO:  Sir,
 I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”

 श्री...  रामावतार  शास्त्री  (पटना):
 सभापति  जी,  मैं  इस  विधेयक  का  पूर्ण
 रूप से.  समथन करते हुए, कुछ करते  हुए,  कुछ  निवेदन

 करना  चाहता  हूं  ।  रंगभेद नीति  के  खिलाफ

 लड़ने की  हमारी  “परम्परा बहुत  पुरानी  है
 ae  इस  परम्परा  को  भौर  भागे  बढ़ाना

 हमारा.  सबसे.  बड़ा  कत्तव्य  है  ।  इस
 सिलसिले  में  मैं  भ्रापको  यह  ज़रूर  स्मरण
 दिलाना  चाहता  हूं  कि  रंगभेद  की  नीति  का

 विरोध  करने में  भ्रापका  साथ  देने  वाले  कौन

 से  राष्ट्र  हैं।  इसका  स्मरण  कभी  करने  की
 जरूरत  है  ।  तमाम.  समाजवादी  मुल्क
 ate नए  श्राज्ञाद  मुल्कों  में  से  ज्यादातर लोग  <
 हो  राज  रंगभेद  की  नीति  का  डट  कर  विरोध

 कर  रहे  हैं  धौर  इसका  समर्थन  कौन  कर

 रहे  हैं--खुले  या  छिपे  भ्रम रिकी  सा  ज़ाज्यवादी
 ब्रिटिश.  साम्राज्यवादी मोर  उन  के  पीछे

 चलने  बाले  तकुए-भलुई  देश ।  दुर्भाग्य की
 बात है  कि  समाजवादी मुल्क  चाईना  भी
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 नीति है,  उससे  मलग  करने  की  कोशिश  करते
 हैं।  फिर  भी  शभ्राश्चयं  की  बात  है  कि  राज

 समाजवादी  मुल्क  के  सरगना  सोवियत  यूनि-
 यन को  कौर  भ्रम रिकी  साम्राज्यवाद  को
 सुपर-पावर  कहू  करके  तराजू  के  एक  ही

 पलड़े  पर  रखने  की  कोशिश  करते  हैं,  यह

 कैसी  नीति  है  ।  हर  नीति  पर  आपका  समर्थन

 किया  जाए,  लेकिन  भाप  दोनों  को  एक
 ,  ही  पलड़े  पर  रख  कर  अपनी  ढुलमुल  नीति

 का  परिचय  देते  हैं  या  भ्रम रिकी  साम्राज्यवाद
 को  खुश  करने  के  लिए  इस  नीति  पर  चलना

 *
 चाहते  हैं

 ।
 राज  यह  मौका है,  रंगभेद

 नीति के  खिलाफ  इस  विधेयक को  स्वीकार

 करने  के  साथ-साथ  माप  मपने  दोस्त  धौर

 ~  दुश्मन  को  दूध  भौर  पानी  की  तरह  पलग
 करके  देखिए  ।  एक  साथ  मिला  कर  नहीं
 देखिए ।  तो  मेरा.  निवेदन यह  है  कि
 odt  सुपर  पावर  के  नाम  पर  भाप  धपने

 fra  को  शौर  झपने  दुश्मन को  एक  ही  पलड़े

 पर  मत  रखिए--मेरा यहीं  आपसे  निवेदन
 ।
 हैं ।

 इन  शब्दो ंके  साथ  मैं  फिर  आखिर में

 “इस  विधेयक  का  रंगभेद  की  नीति  विरोधी

 विधेयक  का  जिसे  आपने  पेश  किया  हैं,  मानव
 अधिकार जो  पू०  एन०  को  का  है  उसके

 सिलसिले में,  मैं  इसका  समर्थन  करता हूँ
 भौर  भापसे  जो.  मैंने  निवेदन  किया  है,  मुझे

 विश्वास  है  कि  उस  पर  विचार  करके  मा्प

 भ्रपनी  नीति  में  परिवर्तन  करेंगे  ।
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 s्  ।.  ८  SHEJWALKAR  (Gwa-
 lior):  I  stand  to  congratulate the  hon.
 Minister  for  bringing  forward  this  8
 In  fact,  so  far  4  we  are  concerned  our
 whole  culture  is  one  “बसुधंव  कटु  म्बाह

 -

 We  treat  all  membeers of  the  world  as

 our  family  aeeeee  Any  sort  of  dis-
 crimination  between  one  persons  and
 another  is  not  permissible  to  us,  4
 tually  I  am  proud  that  our  hon,  a.
 ter  has  brought  forward  this  8
 8ie  lead  to  this  whole  words,  The
 matters  which  many  of  the  hon.  re-
 bers  raised  are  not  strictly  relevant  to
 this  Bill.  However,  some  of  hose  facts’
 which  they  have  mentioned  cannot  be
 ignored.  We  should  try  to  follow  this

 principle  of  वसुधा  .  कुडुम्बक्म्‌
 in  our  own  country  also  and  all  castes
 and  all  communities  should  not  be
 differentiated  against,  because,  all  of
 us  are  one  family.

 With  these  words  I  congratulate  the
 hon.  Minister  again  for  bringing  for-

 ward  this  Bill  and  I  support  the  a

 थ्री  पी०वी०  मसीह  रा:  सभापति

 जी,  मुझे  इतना  ही  कहना  है  कि  रंगभेद

 विरोधी  नीति  को  अन्तर्राष्ट्रीय समर्थन  की

 कोई  कमी  नहीं  है
 ।

 बहुत  बड़ी  संख्या
 में  राष्ट्र  इस  का  समर्थन  करते  हैं  कौर  मुझे
 लग  रहा  है  कि  जो  कल  तक  नहीं  करते
 ea  भी  लाचार  हो  कर  या  उन  के  विचार

 परिवर्तन  के  कारण  पागे  करने  लगेंगे,  ऐसे

 लक्षण  मुन्ने  दिलाई  दे  रहे  हैं  ।  रंगभेद  की
 नीति का  किला  कम  से  कम  डावांडोल

 wet हो  रहा  है,  अब  ढहना बाकी  है,

 वह  भी  शायद  जल्दी  होगा  क्योंकि  इस

 में  जो  अन्तरराष्ट्रीय एक-मत  बनने  जा  रहा  है,
 ज़बरदस्त  एकमत  बनने  जा  रहा  है,  उस  के

 झागे  पह  टिक  नहीं  पायेगा  ।  थोड़ा  समय

 चाहिए, यह  श्रव्य  हो  कर  रहेगा ।  यहीं

 मैं  भ्रापसे:  कहना  चाहता हुं  ।

 S8  SATYASADHAN  CHAKRA-
 BORTY  (o  South):  Just  on  8
 point  of  information.  Our  hon.  -.
 ter  has  said  that  most  of  the  countries
 (including  the  ४  ००  ae  against
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 {Shri  Salyasadhan  Chakroborty]
 apartheid.  Now  will  the  hon.  Minister
 kindly  explain  this?  In  that  case,  how
 is  it  that  a  small  power,  the  म  mi-
 nority,  ig  ruling  that  country  actually
 in  the  face  of  such  massive  unity
 against  apartheid?  What  is  the  reason
 for  that?

 PROF.  ।.  (७,  RANGA  (Guntur):  Just
 remember.  What  happened  in  India
 before  Mahatma  Gandhi?

 SHRI  ।.  १.  NARASIMHA  RAO:  Sir,

 in  the  Security  Council,  whenever
 ganctions  are  sought  to  be  applied,  the

 proposal  40  impose  sanction  is  vetoed.

 Now,  in  the  General  Assembly  we

 have  an  overwhelming  majority.  But

 that  majority  is  of  no  avail  when  it

 comes  to  practical  steps  being  taken.
 This  is  a  vicious  circle  in  which  this

 matter  is  moving.  That  is  why  1  said
 that  I  can  see  certain  symptoms,  and
 certain  signs  of  the  citadel  of  apar-
 theid  at  least  shaking,  if  not  coming
 down  immediately.  Therefore,  let  us

 at  least  on  this  point  not  indulge  in

 polemics  any  longer.  Let  us  try  to  per-
 suade  more  and  more  of  those  countries
 who  till  yesterday  were  not  in  a  mood

 to  support,  but  today,  seem  to  be  in  a
 better  mood  to  support.  Their  ideas
 seem  to  be  undergoing  a  change.  There-
 fore,  the  approach  now  should  be  one
 of  persuasion.  We  have  seen  this  con-
 frontation  in  the  UN  and  elsewhere.
 This  has  not  really  given  us  any  prac-
 tical  results  at  all  although  almost  the

 whole  of  mankind  is  behind  this  move.
 Still,  in  practical  terms,  results  have
 not  come.  Today  we  are  able  to  see
 some  signs  of  improvement.  Therefore
 I  would  appeal  to  the  House  that  the
 new  situation  which  we  are  able  -
 see  to  some  extent  should  be  enabled
 ७  te.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  ।  -  amended,  be
 passed.”

 The  motion  was  -४
 MR.  CHAIRMAN:  The  Bill,  as  am-

 ended,  is  unanimously  passed,

 -
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 MERCHANT  SHIPPING  (AMEND-
 MENT)  BILL

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  VEEREN-
 DRA  PATIL):  I  beg  to  move:

 “that  the  Bill  further  to  amend  the
 Merchant  Shipping  Act,  1958,  ०
 taken  into  consideration.”

 Sir  with  your  permission  I  would
 like  to  say  a  few  words  while  moving
 the  Merchant  Shipping
 Bill,  1981  for  consideration  and  pass-
 ing  of  the  same.  The  Merchant  3  ~

 i  Act  ०  ”  ७  d०3  not  provide  for
 a  cooperative  society  to  own  merchant
 ship.  Section  21  of  the  said  Act  deems
 only  those  ships  as  Indian  ships  which
 are  owned  by  a  citizen  of  India  or  a
 company  which  satisfies  certain  condi-
 tions  as  stipulated  in  the  section.

 Recently,  a  question  arose  as  to
 whether  a  cooperative  society  could  ac-
 quire  ship  within  the  meaning  of  Sec-
 tion  21  of  the  Merchant  Shipping  Act,
 1958.  A  Tribal  Central  Cooperative  So-
 ciety  in  Car  Nicobar  called  M/s.  xo0
 Hinengo  Limited  desired  to  acquire  a
 ship  for  marketing  its  agricultural  pro-
 ducts  and  supply  consumer  goods  to  the
 inhabitants  of  Car  Nicobar  group  of
 Islands.  The  business  used  to  be  caf
 ried  on  previously  by  the  Nicobar  Com-
 mercial]  Company,  थ  registered  firm
 owned  by  M/s.  Raj  Lines,  who  owned
 a  ship  called  m.v,  “Safeena”.  Subse-
 quently,  the  business  was  transferred
 by  M/s,  Raj  ”  the  Tribal  Coope-
 rative  ठ  who  wanted  to  acquire
 a  vessel  to  carry  on  the  activities.

 When  the  question  of  grant  of  -
 sion  to  the  Cooperative  Society  for  ac-
 quiring  the  ship  was  considered  it  was

 found  that  the  Society did  not  fulq}
 the  requirements of  Section  21  of  the
 Merchant  Shipping  Act  as  it  was_nel-
 ther  a  citizen  mor  a  company.  This
 Ministry  has  been  advised  that  only  an
 amendment to  Section  21  of  the  Mer-
 chant  Shipping  Act  would  make  it  pos
 sible  or  a  cooperative society  to  acquire
 a  ship,

 (Amendment)  *


